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[Shri Bhupesh Gupta.] the time by which 
the Government decision  on  the  Pay     
Commission's Report will be known? 

THE VICE-CHAIRMAN (SHRI AKBAR ALL 
KHAN): He has already said "as early as 
possible". 

DR. R. B. GOUR (Andhra Pradesh): Let 
them lay the Report on the Table of the 
House. The decision of the Government can 
come later. 

SHRI BHUPESH GUPTA: Sir, the Report is 
an important thing. It concerns hundreds of 
thousands of Government employees. I 
suggest that the Report be circulated to 
Members of Parliament and let us discuss it 
concurrently with them. Thereafter they can 
take a decision within a limited time. The 
Government should be fair in this matter. The 
Government employees have been put to a 
great disadvantage, as you know. 

SHRI B. R. BHAGAT: The Report has been 
submitted today, the Cabinet will consider it 
first. But, certainly the suggestion of the hon. 
Member will be in the mind of the 
Government then. 

RESOLUTION     REGARDING     PRO-
CLAMATION ISSUED BY THE PRE-

SIDENT IN RELATION TO KERALA —
continued 

THE VICE-CHAIRMAN (SHRI AKDAR ALI 
KHAN) : Mr. Ganga Sharan Sinha. 

THE MINISTER OF LAW (SHRI A.K. SEN) : 
Before Mr. Sinha rises, I want to make a 
statement on facts because the hon. Mr. 
Govindan Nair has stated that the 
Government of Kerala was not given a copy 
of, what is called, the charge-sheet of the 
Kerala Pradesh Congress Committee. Well, I 
entirely agree with him that if there is such a 
memorandum a copy should be given to the 
government and a reply should  be  sought 
from  the     govern- 

ment. And that is exactly what the Governor 
had done. I desire to point it out so that there 
may not be a misunderstanding on the point. I 
am. not quite sure, but probably Mr. Nair was 
not properly informed when he made that 
statement. The facts are that the Governor of 
Kerala not only mentioned about the 
memorandum to' the Chief Minister as soon as 
he received it, but he gave a copy of it to the 
Chief Minister asking him to send a reply to 
the so-called charges contained in the 
memorandum. That: is a statement of fact. It 
may be verified. 

SHRI BHUPESH GUPTA: Statement, of 
fact, as you understand. 

SHRI A.K. SEN: We are quite sure of the 
facts. He not only made that request once but 
several times. The stand taken by the Chief 
Minister at that time and the Government of 
Kerala was—I am not going into the-merits of 
the stand, I am only giving, the facts—that 
since the memorandum, was not sent to them 
directly by the Home Ministry and no reply 
was; sought for from them directly, they were 
not going to send the reply officially, but that 
they would publish the reply through the press. 
And that: is exactly what they have done. 

I may also add that in a subsequent: case, 
where a similar memorandum was given to the 
President, the same procedure was followed 
by the Home Ministry, namely, that they sent 
ai copy of the memorandum to the West 
Bengal Governor. 

SHRI BHUPESH GUPTA: The Communist 
Party submitted simultaneously a copy of the 
memorandum to the West  Bengal     
Government,   as     you 
know. 

 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): Mr. Bhupesh Gupta, it was a point of 
information. 

SHRI BHUPESH GUPTA; I want a. 
clarification.     Here  is  the    statement 
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dated the 19th August, 1959 by the Kerala 
Chief Minister: 

". . . Up to the moment when the President's 
Proclamation was issued we did not receive 
a copy of the K.P.C.C. Memorandum either 
from the Central Government or from the 
K.P.C.C. itself. We had to content 
ourselves with perusing the press copy of 
the K.P.C.C. Memorandum and answering 
it through the columns of the paper. It was 
thus without giving an opportunity to refute 
the charges against us that the Governor 
thought it fit to give his verdict that the 
charges made against us are substantially 
true." 

This statement of the Chief Minister belies the 
utterances made by the Law Minister. 

SHRI V. K. DHAGE: What the Minister has 
said is that the copy of the memorandum was 
given by the Governor to the Chief   Minister. 

SHRI BHUPESH GUPTA: Sir, he is a good 
lawyer. I have read it. It just makes it 
absolutely clear that he did not receive any 
memorandum from the Central Government 
directly or through the Governor to enable 
him to give an answer to the charges con-
tained therein. Mr. Asoke Sen is a very 
loveable person and a good lawyer. I am sorry 
he is misled on facts and he is trying to 
mislead us. 

SHRI A. K. SEN: May I just say a word in 
this connection? I will be the last man to 
mislead this House. I think that that assurance 
need not be repeated. About the statement of 
the Chief Minister, I appreciate it, because 
their whole stand was that they had not 
received the communication directly either 
from the Home Ministry or from the K.P.C.C. 
They might be justified in their stand, but we 
are not going into that question. It is quite 
understandable that they should have expected 
the K.P.C.C. to have given a memorandum to 
the local Government. I am not at all disputing 
that stand or the merits of that stand. 

All that I am concerned with is the question of 
fact, namely, that the Governor had in fact 
given his own copy. 

DR. R. B. GOUR: Yes, his own copy. 

SHRI BHUPESH GUPTA: You ask him: At 
what point of time? When exactly was the 
Governor good enough to pass on that 
memorandum? 

SHRI A. K. SEN; Nobody has noted that 
time, Sir. But the fact is that it must be his 
own copy. 

SHRI BHUPESH GUPTA: When where 
and in what circumstance ... 

THE VICE-CHAIRMAN (SHRI AKBAK ALI 
KHAN) : Mr. Bhupesh Gupta, let him finish. 

SHRI A. K. SEN: It was given by the 
Governor, soon after he received it, to the 
Chief Minister of Kerala, with a request to 
send a reply. The Kerala Government took the 
stand that they were not supposed to send a 
reply officially. 

SHRI GOVINDAN NAIR: The Governor's 
copy was not given to the Chief Minister. The 
Governor said "If you want a copy, you can 
see it." Even a copy of it was not given by the 
Governor to the Chief Minister. 

SHRI A. K. SEN; May I enlighten the hon. 
Member again? He is apparently not in 
possession of all the facts, although I wish he 
had been. What happened is that on the 15th, 
immediately after the Governor received it, he 
told the Chief Minister that he had received 
one copy and he asked him whether he would 
like to see it. The Chief Minister said that the 
charges were substantially the same as 
previous charges. Then immediately after the 
Governor had perused the memorandum 
himself, he gave a copy of it on the 20th of 
July to the Chief Minister. 

THE VICE CHAIRMAN (SHRI AKBAR ALI 
KHAN) : No more discussion. Shri Ganga 
Sharan Sinha. 
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DR. R. B. GOUR: Sir, I am sorry to say 
that—let there be no misunderstanding about 
it—those of our friends who do not 
understand Hindi are leaving the House for 
taking tea or lunch. So, let there be no 
misunderstanding about it. 

SOME HON. MEMBERS: Shame, shame. 

DR. R. B. GOUR: You do not understand 
Tamil. When we do not understand Hindi, 
there is no question of shame for us. 
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"The National Executive of the Praja 
Socialist Party welcomes the end of 
President's rule in Kerala. By a clear 
verdict, the public of Kerala have given the 
Communist Party a working majority and it 
is the responsibility of the latter to 
implement the programme they have placed 
before the public and to carry out the 
promises." 

"Normally the Executive would want to 
extend its goodwill to any democratically 
elected Ministry, including the Communist 
Ministry in Kerala." 
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SHRI K. P.. MADHAVAN NAIR. (Kerala): 
Mr. Deputy Chairman, Sir, I rise to support the 
Resolution moved by the Home Minister. 
Before I go  into the details which 
necessitated.the intervention of the Centre 
which, to the best of my knowledge I can say, 
those responsible wanted to avoid till the last 
moment, I wish to strike a personal note and 
thank Mr. Govindan Nair, my old friend and 
leader of the Communist Party in my State, for 
the flattering way in which he referred to me. I 
am glad, in spite of the bitterness prevailing in 
my unfortunate State, he still did not hesitate 
to remember the old days when many of us 
worked together.    He credited me 
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[Shri K. P. Madhavan Nair.] with some 
intelligence. He also said that with some others 
I have been responsible for giving the present 
movement, which started according to him for 
some undesirable purposes, ultimately a turn 
divested of those .elements. I am sorry, 
however, that while he has been good to me, 
he has been very unfair to some of his old 
comrades. It is not necessary for me to defend 
some of those personalities .against whom, 
perhaps for very good reasons of their own, 
they have now become very bitter. Number 
one of their enemies, according to what they 
have been saying outside and unfortunately in 
this House also, is the veteran Mannath 
Padmanabhan. He has become so popular and 
well-known not only in our State, not only in 
the rest of India but elsewhere also, that I will 
be failing in my duty if I allow the remarks of 
my friend to go unchallenged. I need not 
defend him or the other people who have 
become victims of his wrath, but I would only 
ask my friend when it was that he and his 
people parted company with Mr. Mannath 
Padmanabhan. People who have been 
following events in our State know that till 
very recently they were doing all they could to 
keep him on their side. In the 1957 election he 
was all for them, all his people were with 
them, and perhaps partly bescause of him and 
some of his friends the last Congress Ministry 
foundered. 

Then there were some satirical remarks 
about statements issued from Delhi regarding 
matters taking place in Kerala. I do not know 
whether my friends object to only statements 
coming from Delhi and whether they have no 
objection to statements coming from Calcutta 
or statements coming from Bombay. 
(Interruption.") No "or from Moscow". I do 
not want to go beyond India for the present at 
any rate. They also similarly made a reference 
to some who are not members here but who 
are holding very high positions in the public 
life of India. While things happen which may 
not be to our liking, it is a very -great pity if 
we lose all sense of pro- 

portion and try to hurl words and use 
expressions which, I am sure, in calm 
moments my good friend would not have 
used. He referred to our previous President of 
the Congress. He and others referred to the 
present President of the Congress and the 
General Secretaries also in most unflattering 
terms. It is true that they are not functioning in 
the interests of the Communist Party, but I can 
remind him and his other friends that 
throughout the period the previous Congress 
President was in office he tried his best by 
friendly advice to put things right. If the 
Congress in Kerala were left to themselves, 
probably they would not have waited so 
patiently. It was on account of the action of 
the then Congress President and his 
colleagues here that things were allowed to 
drift, though according to many in Kerala and 
elsewhere the Centre should have taken action 
earlier on account of the conditions then 
prevailing. At the same time I want to make it 
perfectly clear that though things were very 
bad, though the Constitution was sabotaged 
and most undesirable things were, happening, 
the Congress never asked for Central 
intervention. The Congress wanted to give the 
longest rope possible to the most 
undemocratic Government functioning there, 
for the simple reason that that Government 
was not a Congress Government. 

Now, I do not know whether I may have to 
repeat some of the things mentioned by my 
friend, because I have not been able to follow 
him in full, and you, Sir, and the House will 
pardon me if there be some repetitions. Mr. 
Govindan Nair referred to this agitation, this 
movement, which ended in the dismissal of 
their Ministry, as communal, as a movement 
started and controlled by a set of people, 
vested interests as he would call them. Now, 
with regard to the communal character of the 
movement, I do not know how he could 
sustain it when he himself contradicted it by  
saying  that  various people were 
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there. The Christians were there, the Muslims 
were there, the Nairs were there, and I do not 
know which other community was not there 
unless it be some other communities among 
the Hindus, and then again he cannot say that 
they were not in the movement. Even taking 
his view with regard to these three 
communities, I might inform all those who are 
not aware of it that these three communities 
by themselves constitute about 60 per cent, of 
the population of the State. With regard to the 
remaining 40 per cent, of the population I 
would say that a good majority of them also 
was in the movement. 

The Governor in his Report has given more 
or less an idea of the opposition which led the 
present movement. I cannot understand how 
the summary was opposed here and else-
where. I cannot understand what point was 
being made out with regard to the date of the 
summary; when there is an original and the 
summary of it is taken even after one year, I 
fail to understand how the document can lose 
its importance. The document, * from what I 
heard the Home Minister say, was dated the 
27th of July, and the Proclamation came sub-
sequent to that. There was a demand in the 
Lok Sabha as well as in this House that the 
Governor's Report should be placed on the 
Table. For very valid reasons the Speaker 
there and the Chairman here ruled that the 
Government cannot be compelled to place a 
document which according to them was not in 
the best interests of Ihe public to be placed on 
the Table. However, the Government thought 
that as mu£h information as could be given 
should be furnished to the House, and the 
Governor himself was asked to give a 
summary of his Report so that it might be as 
faithful a summary of the original as possible. 
I cannot understand, therefore, if the summary 
was prepared later than the original, and it 
cannot be prepared earlier, how the original 
document loses its importance. 

.. Now,  whatever  my friends     might say 
with regard to the summary of the 
46 RSD—6. 

Governor's Report, I cannot state better about 
the various parties who were in the agitation.   
He says: 

"Most of the Opposition members of the 
Legislature resigned from the membership 
of the Advisory Bodies." 

AN HON. MEMBER:  Which page? 

SHRI   K. P.    MADHAVAN    NAIR: Page 
13. 

"All the 62 opposition members who 
were elected by 33,02,654 voters joined the 
agitation against the Government. Eighteen 
municipalities out of 29, including the 
Trivandrum City Corporation, passed re-
solutions demanding the resignation or 
dismissal of the Ministry. Three hundred 
and nineteen village panchayats out of 890" 

according to the figures I have, it will be very 
nearly double this number, but I do not want 
to go beyond that— 

"have passed similar resolutions. Thirty-
five Bar Associations have also passed 
resolutions to that effect." 

Members of the boards do not easily agitate 
this way or that way unless they are 
convinced about their ground. (Interruption.) 
Yes, I think they also form part of the 
population in Kerala, but I do not know what 
the position might be if again the State comes 
under the sway of my friend and his people. 
But we do not make a distinction between 
them and others as citizens of the State or of 
India.  Then: 

"All the non-Communist labour 
organisations have created a united front" 

I do not know whether, if the labourers do not 
belong to the A.I.T.U.C, they cease to be 
toilers, 'unquote'— this is to satisfy Bhupesh 
Guptaji— 

"against the Government an4-joined the 
demand for resignation or dismissal of the 
Ministry." 
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[Shri K. P. Madhavan Nair.] They, the 

non-communist labour, joined together and 
like one man, they were opposed to the 
Government. Perhaps, their opposition to the 
Government I might say, was much more 
than the opposition of persons like me. 

SHRI BHUPESH GUPTA: Yes, on the 29th 
oif June, I was in Kerala. The general strike 
of the opposition brought only ten thousand 
out of nearly five lakhs. 

SHRI K. P. MADHAVAN NAIR: In the 
particular place where you were, the total 
might have been ten thousand out of the 
fifteen thousand. 

All the non-Communist elements joined 
the struggle for ousting the Ministry. All non-
Communist student organisations were 
participating in the struggle. It is common 
knowledge and it is now very well known that 
the students have been very much against that 
Government for the last so many months and 
we were trying our utmost to see that they do 
not take any part in an agitation for the 
removal of the Government. But it was rather 
difficult to control them as things happened to 
be too bad. There is no doubt, therefore, that 
the Communist Party has been completely 
isolated from the rest of the people. The 
opposition had become so widespread that 
there were absolutely ng neutrals in the State. 
I might add here that with regard to the news-
papers, we have got a number of them—there 
are about 32 dailies there —and of these 
thirty-two, four are run by the Communist 
Party themselves and out of the remaining 
twenty-eight twenty-six papers were totally 
opposed to the Communist, regime and they 
were asking for the dismissal of the Ministry 
and for Central intervention. 

DR. R. B. GOUR: Who owns these papers? 

SHRI K. P. MADHAVAN NAIR: Papers 
are owned by their proprietors. 

DR. R. B. GOUR: It is the proprietor or the 
proprietors. 

SHRI K. P. MADHAVAN NAIR: I am 
sorry I did not keep a list with me, but if my 
friend is interested in it, I shall enlighten him. 

Then the Governor has given his appraisal 
of the situation. Now, again, with regard to the 
communal nature of the movement, I was just 
referring to individuals, who were supporting 
them. When they found that it was impossible 
for them to support the Communists any 
longer and so turned against them, they have 
suddenly become bad boys and communalists. 
Similarly, with regard to political parties and 
the different organisations, it will be worth 
while to mention here that even in the 1957 
elections, the Communist Party to the last 
moment tried their best to have some sort of 
an alliance with the Muslim League. They had 
it in a measure in 1952. Earlier, in the House, 
on a point of order or as an interpellation, it 
was mentioned by a friend from Madras thaft 
in 1952, the Communists in his State had an 
alliance with what is considered to be one of 
the most communal and reactionary parties in 
the South—(he Dravida Kazhagam. I do not 
want to mention personalities. I do not want to 
describe in what glowing terms they praised 
the leader of that movement and how they 
published his photograph. I do not say they 
were wrong in doing that, from their point of 
view, I am saying. Any stick was good for 
them to beat the Congress and they did it then. 
I do not think I need go to 1952. What is 
happening today in every other State is 
common knowledge. Therefore, I need not 
dwell further upon that point but only ask as 
to why they have suddenly become so 
opposed to communal organisations,. It will 
be worth while, in this connection, if I may 
mention that these people who are so much 
against the communalism of the Christians, 
the Catholics and the Muslim League, have 
themselves formed, with the paltry followers 
they have, a Christian  League,   and  a   
Progressive 
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Muslim League as well. And they were 
trying to organise their meetings in different 
places for supporting them. 

Now, Sir, I forgot to mention, when I 
gave the categories of people who are 
arrayed against them, the literary men as 
well. There have been people whom they 
tried to bring to their aid by all sorts of 
methods. But when they found that it was 
not possible for them to carry on with them, 
they also broke away from them and except 
a few, the others were very much interested 
in the movement. 

I think I need not go much further with 
regard to the communal nature of the 
agitation or with regard to the sudden 
dislike of communalism by my friends. 

Now, I would like to mention about the 
other point that this    movement was 
organised by vested interests. The very classes 
and the various categories of people who 
joined the movement constitute  an  answer  to 
that  charge. But my  friend,  Shri Govindan  
Nair, particularly mentioned that they    had 
introduced legislation of a progressive nature 
and that gave room for a lot gf discontent and 
that it had been responsible for this upsurge.    
Sir, I feel that  I have said sufficient to     
show that the movement was a mass move- • 
ment.   It was not confined to any section or 
any particular kind of interest or any particular 
community.    But I shall now point out the 
hollowness of the claim that they introduced    
progressive legislation in the State. They have  
first  referred  to  the  Education Act.    I 
would like to know the progressive nature of 
it.    Sir, facts may not be very well known 
outside    on account of the persistent   
propaganda carried on by our friends and    
their Ministers throughout the country    at the  
time they introduced the Education Bill.    I do 
not want to say whether the Education Act or 
the opposition to some of the provisions of the 
Act is right or wrong.   I only want to place 
before you the real position with 

regard to that so that legitimate conclusion 
may be drawn. One thing which was widely 
advertised about, the Education Bill was that 
it gave many rights to the teachers, which they 
were not enjoying. I would ask my friends to 
tell me what new right the Bill sought to 
confer upon the teachers, which was not 
enjoyed by them in the Travancore-Cochin 
areas. The integration   .   .   . 

DR. R. B. GOUR: To receive then-salary, 
and not to get .   .   . 

SHRI K. P. MADHAVAN NAIR: I may 
inform my hon. friend that long before his 
party's Government came into power, the 
teachers were paid fully by the Government, 
from the Government Treasury. 

DR. R. B. GOUR: Why did they go to  the 
High  Court? 

SHRI K. ,P. MADHAVAN NAIR: I did not 
go to the High Court. 

DR. R. B. GOUR:     They went. 

SHRI K.P. MADHAVAN NAIR: Let 
anybody go. 

MR. DEPUTY CHAIRMAN: Order, order. 

SHRI K. P. MADHAVAN NAIR: In spite of 
Dr. Gour's protestations, the fact remains that 
these innovations were there at the time of 
integration. What was necessary was only to 
introduce what existed in the Travancore-
Cochin area in the newly added area of 
Malabar as that provision, as I said, was 
already there. The whole amount of salary for 
the'teachers was paid by the Government. The 
managers were to deposit the whole fee into 
the Government Treasury and they were given 
a small portion for meeting contingencies. 
The teachers' full salaries were paid by the 
Government themselves. I understand, even 
today the managements have no objection to 
that kind of payment to the teachers.   As far 
as 
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[Shri K. P. Madhavan Nair] I could gather, 
their main objection has been to the 
interference oi the Government in regard to 
many matters concerning the management, 
which were not of any public importance. For 
instance, the whole object of the Government 
with regard to the educational system was, to 
put it mildly   ..   .   . 

AN HON. MEMBER: Indoctrination of 
Communist ideas. 

SHRI K. P. MADHAVAN NAIR: I am 
thankful to my hon. friend. It is indoctrination 
of that particular idea. Sir, I may tell my 
friends that I am a man of peace and I shall 
not be easily provoked. I am also thankful to 
the opposition for reminding me about certain 
things which I am likely to forget out of fear 
that I should avoid repetition. 

Now, with regard to the private schools in 
my State, it is worthwhile that people have a 
proper appreciation of the whole thing. It is 
common knowledge that the percentage of 
literacy in our State is the highest in India. It 
is comparable to that in many other places as 
well. I do not want to advocate the cause of 
the private school-managers—I may not agree 
with all their demands, but I wish to mention 
one fact that the real reason for this high 
percentage of literacy in our State has been 
the initiative of private management and the 
private schools long in existence. It is only 
just recently, I may say during the regime of 
the Congress Ministry, a few years ago, that 
the Government came forward to pay the full 
salary of the teachers. Previously at very great 
sacrifice the institutions have been run by 
private management. I would just mention 
that there are in our State about 10,000 odd 
schools of which nearly 8,000 are privately-
managed schools. There are about 55,000 
teachers of whom 48,000 are employed by 
private management. 

Now, I will mention another aspect of the 
question also.    That probably 

may be common knowledge, but I can say 
with reference to private schools in our State 
that the discipline there is much more than the 
discipline in the other schools. The results in 
these private schools are much better than 
those elsewhere. I have comparative figures 
of the passes in the S.S.L.C. examination. Just 
bear with me for two minutes. 

No. of Schools in No. of      No.   of 
which the   per- Private       Govern- 
centage of pass is Schools       ment 

schools 

 

When you come to the lower percentages of 
passes you find Government schools 
producing more, that is, up to 19 per cent. So, 
for these reasons one should not, without 
considerable thought, interfere in the affairs of 
these schools. Whatever is due to the teacher 
must be given to him and there has been, as 
far as I have been able to gather, no 
opposition on that ground. But the main 
opposition has been with regard to the right, 
which the Government wanted, to appoint 
these teachers, with regard to the right to 
indiscriminately prescribe text-books. In fact, 
I was in a very delicate position, because 
though the Committee, which was appointed 
to enquire into the charges regarding these 
text-books, this indoctrination and all that, had 
submitted their report to the Government, the 
Government published only what was accord-
ing to them a summary, and that summary 
was said to be not true to the original by the 
Chairman of the Committee itself. And on that 
analogy perhaps the summary of the Gover-
nor's Report was attacked here and 90 
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it did not give me much surprise. Anyway, 
because the report was not published, it was 
not proper for me to make a reference to that. 
Somehow er other it has come in handy now 
for two days ago.... 

SHRI BHUPESH GUPTA Now you have 
got it published. 

SHBI K. P. MADHAVAN NAIR: Yes, and 
two days ago the report has been published, 
and the report clearly proves the charges and 
the fears which the public had expressed in 
regard to the particular matters raised. 

SHRI GOVINDAN NAIR: What is the 
ultimate contention? What does it prove? 

SHRI K. P. MADHAVAN NAIR: You want 
me to read out.   .   .. 

SHRI GOVINDAN NAIR: What is the 
charge? 

SHRI K. P. MADHAVAN NAIR: I may 
request Mr. Deputy Chairman that when he 
thinks of pressing the bell this may be 
remembered and I must be given the amount 
of time taken by these interruptions. 

DR. R„ B. GOUR: The Chair did not give 
us the time when we were interrupted by Mr. 
Dawood Ali Mirza. 

SHRI K. P. MADHAVAN NAIR: There 
you have all my sympathies. 

SHRI BHUPESH GUPTA: But you did not 
express it at that time. 

SHRI K. P. MADHAVAN NAIR: I did. 

SHRI BHUPESH GUPTA: But Mr. Dwood 
Ali Mirza did not hear it. 

SHRI K. P. MADHAVAN NAIR: I shall 
help you by making him hear it hereafter. 

Here is what the Kerala Text Book 
Scrutiny Committee has to say in regard   to   
indoctrinating  pupils     with 

Communistic ideas. The Committee had 
expressed the opinion— 

"There are certain lessons and passages 
in the social studies text books and 
Malayalam language text books which may 
tend to create in the pupils impressions 
favourable to Communist ideas." 

After quoting from various text book& as 
examples, the Committee however said that it 
did not consider that there had been any 
concerted attempt.... 

DR. R. B. GOUR: Why are you passing on? 

SHRI K. P. MADHAVAN NAIR: I am 
passing on because of this that you find in the 
text-books this indoctrination. Different 
people wrote different text-books and so a 
concerted attempt was not there. But your 
people had it done in some text-books and 
you had such text-books prescribed. 

SHRI M. H. SAMUEL: . Quote and 
unquote. 

SHRI K. P. MADHAVAN NAIR: 'Quote 
and unquote' I shall do so. 

The Committee has, in the report, given 
their detailed criticism on the syllabus and 
text-books on social studies. It said Chapter 6 
of Book II, which gave biographical sketches 
of a few "world famous persons", would 
appear to be out of place. The Committee said 
that it was surprising that in this chapter, 
introduced in the book which dealt mainly 
with India, Mahatma Gandhi's life did not 
find a place. 

SHRI PERATH NARAYANAN NAIR: 
Have you gone through all the textbooks. 

MR. DEPUTY CHAIRMAN: Order order. 

SHRI K. P. MADHAVAN NAIR: This is 
not my report. Only if it were mine I should 
have gone through an the text-books.   This is 
the report oi 
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[Shri K. P. Madhaavn Nair.] a  Committee 
appointed by the  Government  of Mr.     
Narayanan     Nair's party. 

SHRI      PERATH NARAYANAN 
NAIR: The point is in particular books—he 
refers to social studies and other things—it 
is not there. But the biography   of     
Mahatma     Gandhi  is  published. 

 
SHRI K. P. MADHAVAN NAIR: It is not 

my case or anybody's case that in every 
book you have done it. It is our case that in 
many books you have tried to do it and you 
have successfully done it in a number of 
books. {Interruptions) When the students 
get such books in their early stage, certain 
ideas enter their head and later on, even if 
you give something else, that correction 
will not serve the purpose. 

(Interruption) 

MR. DEPUTY CHAIRMAN: Order, 
order,   let  him  go  on. 

SHRI K. P. MADHAVAN NAIR:  As regards 
Book III, the Committee was •of the view that 
the choice and presentation of the subject 
matter were  ! not  conducive  to  the  proper  
under-   I standing of the progress of the 
peoples in   the   countries   dealt      with.     
The Committee    particularly     dealt with 
Beok VI, the main theme in    which  | , was  
the  emergence  of the    modern ' world.    On 
this the Committee said: 

'There is a detailed description of the 
progress of China in chapter 14, i>ut the 
description of the progress achieved by 
India in chapter 15 is very sketchy and 
does not do proper justice to her 
achievements after independence". 

This is 'quote' not 'unquote'. 

(Interruptions.) 

The Committee said that there were in this 
book as well as in another, words and 
phrases which were unsuitable to their 
contexts in school text-books.    It   eked   
certain   expres- 

sions like "reactionaries" in support of this 
contention, and you know the purpose of the 
expression "reactionaries" in the text-books. 
Citing another instance, the Committee said 
that in the section dealing wifk "socialist 
pattern and the Welfare State" in Book VI, the 
society established by Russia was described to 
illustrate a socialist pattern while nothing was 
mentioned about the United Kingdom and 
other countries where the nearest approach to 
a Welfare State had been achieved. "The refe-
rence to Russia in this context is misleading," 
the Committee said. 

SHRI BHUPESH GUPTA: Is it yonr 
contention that United Kingdom is a socialist 
pattern? 

DR R. B. GOUR: He is approvingly 
quoting. 

SHRI BHUPESH GUPTA: Smilingly and  
approvingly  quoting. 

4 P.M. 

SHRI K. P. MADHAVAN NAIR: 
Therefore, i* is very clear that there is 
something—I can even say there is so much—
in the opposition of a section to giving 
unlimited powers to the Government. That is 
why there was the fear among a very large 
section of the people. And, therefore, there-
was the agitation. 

SHRI PERATH NARAYANAN NAIR: To 
overthrow the Government. 

SHRI K. P. MADHAVAN NAIR: It did not 
start with overthrowing the Government. 
There were a series of things, and when they 
felt that they were so unresponsive, that there 
was no possibility of mending them, they were 
left with no alternative and came to the only 
conclusion that any reasonable person will 
come to that thene should be an end of such a 
rule in the State. 

SHRI PERATH NARAYANAN NAIR:  
Yes, by all means. 

SHRI BHUPESH GUPTA: He may not 
mind  one  or two    interruptions 
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because he is the Major  General  of the 
Liberation stunt. 

SHRI K. P. MADHAVAN NAIR: I am 
sorry I did not hear for sometimes we also 
share the same difficulty. 

Now, with regard to the Land Bill. There 
again, with great respect to the framers of the 
Bill and sp'onsors who say that it contains 
revolutionary and progressive material, I have 
not been able to find anything there. They 
have been speaking about security of tenure 
for the tenants, the stay of eviction and all 
that. I might, for the information of -those 
who are not aware of it, say that this provision 
of fixity of tenure in Malabar area—our State 
consists of three areas: Malabar area, Cochin 
area and Travancore area —was there from 
1948. There was again an enactment in 1954 
which made this position very clear—fixity of 
tenure and no eviction. In Cochin area, which 
part I come from, we had it from 1948. There 
is fixity of tenure and no eviction. There is no 
question of eviction at all in the Travancore 
area. Soon after the Congress came to power, 
they enacted the legislation in 1948 and there 
is stay of execution by an enactment which is 
being extended from year to year. I do not, 
therefore, know what special thing is fhere for 
the tenants in this Act. 

SHRI PERATH NARAYANAN NAIR: 
There is nothing in it. 

SHRI K. P. MADHAVAN NAIR: I agree 
with him that there is nothing. But there is 
another thing. There is a disquieting thing 
there. While starting for Delhi the Ministers 
used to say that Irtiey were implementing the 
Congress programme there   .    .    . 

DR. R. B. GOUR: Which Congress is not 
implementing. 

MR. DEPUTY CHAIRMAN: Order, order. 

SHRI K. P. MADHAVAN NAIR: 
According to the way in which you want it. 
The Congress had suggested a ceiling which 
the Bill    provides.    I 

might say that for the first time there has 
been a provision for ceiling in the new Bill. 
But that is so provided as to enable 
distribution of the excess land to party 
members. 

SHRI BHUPESH GUPTA: Is there such a 
provision? 

SHRI K. P. MADHAVAN NAIR: Yes, in 
the legislation. He has not read the Bill.   
What I say is correct. 

SHRI PERATH NARAYANAN NAIR: 
Will the hon. Member just read( that 
section? 

DR. R. B. GOUR: Let the hon. Member 
join the Communist Party to get the land. 

SHRI K. P. MADHAVAN NAIR: That is 
how it happened. Unfortunately, the public 
have seen through the whole thing. The -third 
legislation which they said was responsible 
for this agitation is the Debt Relief Bill. I 
wonder how my friends thought that memory 
was so short. Hon. Members of this House 
might remember, and the Home Minister will 
bear -testimony that a Bill to this effect was 
passed ' and approved by this House itself 
fairly long before the Communists ! even 
thought that they would come to , power in 
our State. There was a legal formality and this 
Bill had to pass thrqugh the Assembly. That is 
that they have done. Therefore, this is the 
truth about these three progressive legislations 
and we know how -this progressive 
legislation could have made vested interests 
and other people make common cause and go 
against the Government. 

DR. R. B. GOUR: Why did not the 
Panampalli Government pass that 
legislation earlier? 

SHRI K. P. MADHAVAN NAIR: Then 
you may ask: "Why was it not passed in 
1937?" I am a-t the moment concerned with 
what happened before 1957 and after your 
Government came 

   to power. I am only sorry I have no time.    
If I had time, I would have I   replied to all 
your questions. 
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SHRI BHUPESH GUPTA: If we had passed 
all your Bills, why did you join Mr. 
Padmanabhan? 

SHRI K. P. MADHAVAN NAIR: For the 
information of my friend I might again repeat 
that Mr. Padmanabhan was with your friends 
till recently and there after he joined us, we 
did not join him. 

DR. R. B. GOUR: TO overthrow the 
Government. 

SHRI K. P. MADHAVAN NAIR: When he 
found that even your long time friend could 
not tolerate you .   . 

DR. R. B. GOUR: So, he joined you and 
took over the reins. 

SHRI BHUPESH GUPTA: Are you 
becoming the General Secretary again? 

SHRI K. P. MADHAVAN NAIR: You need 
not be surprised if that happens. 

SHRI BHUPESH GUPTA: I would not be 
surprised because they are in need of people. 

SHRI B. B. SHARMA: That would give you 
immense sorrow. 

SHRI K. P. MADHAVAN NAIR: Now, Sir, 
my friend wanted to make it appear that he 
was not only directing and keeping in close 
touch with the functioning and organisation of 
the Communist Party, but also of •the Kerala 
Pradesh Congress Committee, because for the 
first time today I heard from him certain 
things which, according to him, happened in 
regard to the elections in the organisation. I 
am sorry I am not reading all the 32 
aewspapers published from the State. 

SHRI PERATH NARAYANAN NAIR:   
You ought to. 

SHRI GOVINDAN NAIR: You begin with 
"Deepika". 

SHRI K. P. MADHAVAN NAIR: I «m not 
going tb  contradict what i* 

mentioned in those papers. I can only say that 
the "Deepika", as such, ha* very little to do 
with our organisation. 

DR. R. B. GOUR: You have to do-with 
"Deepika". 

SHRI K. P. MADHAVAN NAIR: We have 
to do with everybody. He was speaking about 
some decision of the Catholics in Kanya-
kumari. Unfortunately we have not got his 
kind of spying system. Therefore, I do not 
know who were all concerned with this 
meeting or any such meeting. Anyway, he 
was saying that they met in Kanya-kumari and 
somewhere else, and they decided to have the 
Congress flag for the P.C.C. Catholics and it 
is for that purpose that they put off the 
election and all that. I can only say that while 
I do not want to tell him as to what is taking 
place in regard to my organisation because it 
is a matter which is not relevant here, I must 
tell him that all that he said with regard to the 
Congress organisation is hundred per cent, 
wrong   .   .    . 

AN HON. MEMBER: Lie. 

SHRI K. P. MADHAVAN NAIR: I do not 
want to say "lie". I am not quite conversant 
with Parliamentary language. 

AN HON. MEMBER:  It is incorrect. 

MR. DEPUTY CHAIRMAN: You can say 
"untrue". 

SHRI K. P. MADHAVAN NAIR: Yes, 
untrue. Thank you, Sir. Mr. Govindan Nair 
says that the Home Minister was wrong in 
saying that they did this or that for the simple 
reason that if they had done these things the 
strength of their party would have increased. I 
note that, though inadvertently and without 
knowing the implications, he has made an 
admission that he has not been able to add to 
the strength of his party during the twenty-
eight months of their misrule. Then, Sir, with 
regard to these debatable matters about com-
parative corruption and all that, let\ me n'ot go 
into them. 
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SHRI BHUPESH GUPTA: You read the 
West Bengal Memorandum. 

SHRI K. P. MADHAVAN NAIR: Shri 
Govindan Nair was saying that the Congress 
was not able by themselves to fight them, and 
therefore we had gone in for this sort of 
alliance. I do not know what fine logic there 
is in that argument. We are strong by 
ourselves, and we have n'o doubt about it. As 
my friends have already pointed out, we have 
got before us the instance of Mahe. In the 
Malabar area, Sir, election was fought on the 
specific issue of the President's Proclamation. 

SHRI      PERATH NARAYANAN 
NAIR:  Pondicherry? 

SHRI K. P. MADHAVAN NAIR: 
Pondicherry too. I am glad that you are very 
'often helping me. There were three seats 
cpntested on this specific issue in Mahe, and 
the result was that all the candidates—all the 
three of them—put up by us succeeded, and 
their candidates were defeated. I do not want 
to say anything further about it. I would not 
have referred to these things at all. Events will 
themselves prove it. But my friend 
gpecifically referred to this and he wanted to 
create some impression that there was an 
admission somewhere about our weakness. 
Therefore, I wanted that kind of 
misunderstanding to be removed. 

SHRI PERATH NARAYANAN NAIR: 
Have you reported it to your Working 
Committee? 

SHRI K. P. MADHAVAN NAIR: That is a 
matter between me and the Working 
Committee. If Mr. Narayanan Nair is very 
much interested in that, then certainly   .   ... 

SHRI PERATH NARAYANAN NAIR: I 
happened to read some different thing in  
today's papers. 

MR. DEPUTY CHAIRMAN: Order, order. 

SHRI K. P. MADHAVAN NAIR: Sir, I 
think I have dealt sufficiently with 

most of the points which Shri Govindan Nair 
raised in regard to this struggle. 

Now, speaking about the main subject, I 
wish to mention only a few facts as to why the 
Central intervention was absolutely necessary. 
As I said, I feel that that "matter has been dealt 
with by my predecessor. I could follow him 
here and there. He spoke with great feelings 
and I do not want to take away the effect of it 
by anything which I might say. But I wonder 
why my friends opposite are repeating this—
the charge made against the former General 
Secretary of the Congress that within three 
days of 'their taking over he said this thing or 
that thing—except for the belief that if some 
falsehood is uttered a number of times, it 
becomes something like a truth. Now, what 
happened was that soon after they assumed 
office, they announced the release of the 
prisoners, and the former General Secretary 
made a statement with regard to that. His state-
ment with regard to insecurity prevailing in the 
State was very much later, and at no time had 
he asked for Central intervention. I am 
mentioning this fact in order to remove the 
impression which my friends are 
unsuccessfully trying to create, that there has 
been a conspiracy from the very beginning. On 
the other hand, Sir, I might tell them that the 
general view among those who counted in the 
Congress was to give them the longest rope 
possible. Again, Sir, personally speaking, I felt 
somehow or other that they must be allowed to 
continue for the full period of five years, 
because if they could bring together within 28 
months of then-rule the different communities 
which were not seeing eye to eye with each 
other for the last so many years to oppose 
them—they created such an overwhelming 
opposition for them— then perhaps in the 
course of five-years even most of my friends in 
this House and in the other House belonging to 
the Communist Party would have left the party 
and joined some newly  started party—
(Interruptions.) 
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[Shri K. P. Madhavan Nair.] you do not 
like to hear what is unpalatable to you. Well, 
if you think that by your interruptions y'ou 
can make me lose the thread of my argu-
ment, you are mistaken. I am not likely to 
lose that threat. Well, Sir. they would have 
resigned from their party and might have 
joined some newly started party 
(Interruption.) I shall not mention any 
names. 

SHRI BH1JPESH GUPTA: Did you 
submit a memorandum? 

SHRI K. P. MADHAVAN NAIR; I am 
coming to that. I felt that after al'l it would 
not be possible for us to exist in such a state, 
if they were to continue doing things in a 
manner in which they were doing. So, I had 
to choose between the two alternatives, 
whether to allow them to do this so that 
there would be no Communist Party left 
there after five years or whether to take 
action in order to protect the people who 
were so much in trouble—(Interruption) and 
indirectly helping you also to have a further 
lease of life 

(Time bell rings.) 
SHRI BHUPESH GUPTA: Sir, may I 

make the position clear? 

The hon. Member    ..    .    . 

(Time bell rings.) 

SHRI K. P. MADHAVAN NAIR: 
(Turning to Shri Bhupesh Gupta) I think the 
bel'l is for you. 

MR. DEPUTY CHAIRMAN: It is for you 
Mr. Madhavan Nair. 

SHRI  BHUPESH  GUPTA:     That is 
the only good word tfiat he has said   
so far.  

SHBI K. P. MADHAVAN NAIR: -Sir, if 
you are so hard-pressed for time, we shall 
have our own arrangement. Let me get a little 
more time, and you can cut one of our 
speakers and thus make the adjustment. 

Now, Sir, with regard to rule of law, I 
would not have referred to many of these 
matters, but in a very 

strong language the Home Minister was 
condemned for his reference to certain 
matters. With regard to jail delivery, some 
question was put as to how the Home Minister 
could fink fault with them when something 
had been done elsewhere. I do not think, Sir, 
that two wrongs can make on« right. If 
something like this has been done elsewhere, 
it must be condemn ed. And I am sure that if a 
similai1! thing had been done elsewhere, pro-
per attention must have been given t« that 
matter as well. 

SHRI BHUPESH GUPTA-. bi Uttar 
Pradesh some case was started against    .   .   
. 

SHRI K. P. MADHAVAN NAIR: I am not 
aware of any murderer having been released. I 
am not aware of the release of a single mur-
derer or of the withdrawal of any case 
launched for any crime involving violence. I 
am very definite about it. I might just 
mention, Sir, that among those people who 
were released there were not merely mur-
derers but also some abominable cold-blooded 
murderers. At least I can mention one instance 
because it happened in the very place from 
where I come. 

In the dead of night, Sir, some df these 
friends, who were also the top-leaders there, 
went to a police station in that village and 
murdered the policeman with a view to releas-
ing some of their comrades who hail been 
arrested earlier in the day. And they did not 
stop at that. Certain organs were removed 
from his body, and they dipped their hands in 
the blood and had its impression left on the 
wall of that police station. Even i such a man 
had been released. Others also who murdered 
police officers were released. And what do 
they say today in their publications? They say 
that those released were involved in labour 
troubles and they were fighting against certain 
vested interests. I wonder how they can now 
coolly say that the policemen were murdered 
on   account   of  labour  troubles     and 
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matters  like  that,    bo,   that   is  with regard 
to jail delivery. 

There have been several publications on 
the Government's side. With regard to figures, 
Sir, as has been very correctly pointed out by 
the Governor, they have been inflated by 
adding the number of those persons who, on 
account of the double standards of the 
Government, had to resort to Satyagraha, 
absolutely a non-violent Satyagraha, and who 
were arrested in Kattampalli, in the Sitaram 
Mil'ls and also in the students' agitation. The 
Governor has mentioned that point on page 
three of  his  Report. 

With regard to absence of the rule of law. 
Sir, I know that the Home Minister could not 
naturally go into details and therefore I have 
to mention a few cases. Of course, I myself 
would not have gone into those details 
because it is all public property now. But I 
have to do so because of certain statements of 
my friend totally disputing the points raised 
by the Home Minister. 

With regard to the prosecutions, the police 
po'licy is sufficiently known. I would not have 
objected to it to this extent if that policy, bad 
as it is and against the provisions of law 
themselves, was applied to all the people 
alike. Now, this very policy which they say 
was enunciated for the protection of the 
toiling classes, the workers and all that, was 
applied differently with regard to this very 
category of people. If protection has not been 
given to an estate owner, he knows kow to 
take care of himself but what has happened? 
This po'licy has been so implemented that it 
weni to the assistance of one section and that 
section was the Communists and their 
supporters, whether it was in the labour field 
or in the field of peasants or with regard to the 
students. 

Then what about the cases? If a crime  is   
committed    by    one     who 

belongs to the Communist Party or who has 
got anything to do witk the party, the cases are 
not prosecuted. If, by some reason or other, 
cases have to be prosecuted the prosecution is 
done in such a manner that the cases do not 
end in conviction. Very often without 
enquiring into the details or without making 
any enquiry with regard to the complaints, 
cases are charged omitting certain accused or 
impleading certain people only with a" view 
that the case may not end in conviction 
Sppposing after all these hurdles, a_ person is 
about to be convicted, the Government will 
come forward wrtii a petition for withdrawal 
and if withdrawal is not allowed, the 
Magistrate or the Judge will have to pay the 
penalty for it and I hope my friend, who spoke 
before me, mentioned certain instances with 
regard to that. 

Then the next step comes. Suppose a case 
ends in conviction, what happens? Very often 
there is remission of the sentence or jail 
delivery. But this, you will note, ts not with 
regard to all sections but all these privileges 
are only for one class and therefore we say 
there has been no rule of law. 

SHRI PERATH NARAYANAN NAIR:    
One or two instances please. 

SHRI K. P. MADHAVAN NAIR: 
Innumerable instances I can give. 

MR. DEPUTY CHAIRMAN: When your 
turn comes, you can speak. 

SHRI K. P. MADHAVAN NAIR: I attach 
so much importance to the value of time that I 
do not want tc cover all the cases. Many cases 
have already been covered by my friend. This 
is—I have so far spoken—with regard to the 
prosesu-tion of Communists or their sympa-
thisers who committed the crimes. 

Now, false prosecutions are brought upon 
people who are supposed to be Congressmen 
or their sympathisers.    In     general    the     
Home 
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referred to a few cases where the Magistrate 
or the Judge concerned has himself said that 
there has been discrimination shown in the 
prosecution. There were two ases1 which 
directly involved two Ministers and there was 
another case m which a Communist happened 
to die. Now, the first case was in regard to 
some demonstration organised by certain 
people against the Education Minister. There 
was a clash. One man who was supposed tn be 
in the batch who organised the demonstration 
actually died. The police enquired. A case was 
charged against those who demonstrated 
against the Minister but no case was charged 
against those who were responsible for the 
murder of one of the participants in that. 
Therefore, in that case the Magistrate gave a 
finding like this: 

"It does not savour of an impartial and a 
wholly unbiased investigation in referring 
one case, unless, it be that there had been 
such clinching evidence of aggression es 
against the group discriminated against 
which, going by the evidence on record in 
the case, it is difficult to hold there was." 

He says that others should have been 
prosecuted and in this particular case, the 
prosecution failed and the accused were 
acquitted. In another case, a Communist, 
who, the judge has found, has been a 
notorious man in the locality, died. Certain 
persons were implicated in that case and the 
Judge after an elaborate enquiry, found that 
the case was false. He acquitted the accused 
and he says: 

"The inference, therefore, possible to be 
drawn from the circumstances of the case is 
that Papachan was murdered by somebody 
unknown and the responsibility for the 
murder has been foisted on these people 
out of political enmity." 

(Interruptions) 

This is a true copy of the judgment. 

SHRI PERATH NARAYANAN NAIR:  
Have you the A.I.R.? 

SHRI K. P. MADHAVAN NAIR: Perhaps, 
Mr. Narayanan Nair is more conversant with 
the A.I.R, than myself. He does not give me 
enough leisure to do that. The other case was 
made out to be an attempted murder of the 
P.W.D. Minister. Several important persons in 
the locality were impleaded and a number of 
police officers who were not prepared to cook 
up a false case and bring on record persons 
who have nothing to do with it, persons 
holding fairly high status and importance in 
the locality, were all transferred and the case 
was charged. Important people were witnesses 
including the Minister concerned and a yery 
good friend of mine— I do not want to 
describe him further. 

SHRI M. BASAVAPUNNAIAH: What is 
wrong in it? 

SHRI K. P., MADHAVAN NAIR: I may tell 
you that if I mention his name it will go 
fundamentally against you. But as I said in the 
beginning, I do not allow myself to be 
provoked and I do not want to name my friend 
to your greatest discomfiture it would be, 
otherwise. 

(Interruptions) 

SHRI SHEEL BHADRA YAJEE: Not very 
near   .   .   . 

SHRI K. P. MADHAVAN NAIR: After an 
elaborate enquiry, the accused were acquitted. 
There are several strictures against these 
witnesses. As I said, I do not want to waste 
the time of the House but I will read only one 
sentence: 

"Even though the prosecution witnesses 
had ample time to discuss and decide as to 
what they should tell the police officers and 
evea though the CD. notes were taken 
under suspicious circumstances it will be 
seen that prosecution had to develop their 
case in this court as. 
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well  as   in   the    committing    Magistrate's 
Court." 

This is from the judgment and the Judge 
acquitted all the accused saying "This is a 
wanton prosecution". 

SHRI BHUPESH GUPTA: I believe that for 
the first time in 12 years, this is where the 
Judges commented on the conduct of the 
police. 

MR. DEPUTY CHAIRMAN: It is now 
time.    Please wind up. 

DR. R. B. GOUR: This shows that we have 
not interfered with the judiciary. 

SHRI K. P. MADHAVAN NAIR: In fact, in 
fairness to all concerned, I should certainly 
say that in spite of the Government's best 
efforts, in spite of all the penalisations they 
tried to inflict, the judiciary in our State has 
not been affected. In spite of all the efforts, 
they have in many cases, withstood firmly. 
There are several other decisions likewise, but 
I do not want to cover all of them. So, that is 
the position regarding law and order. My 
friend referred to the Public Service 
Commission and how they wanted 
appointments to be given only to their people. 
The good system there has been that even a 
peon is appointed by the Public Service 
Commission. Somehow or other they wanted 
to upset the whole thing. From three or so, 
they increased the number of members 

• to five and appointed their party-men there, 
and  thus  you  find  how  things 

: are. 

(Time bell rings.) In a few 

minutes I will wind up. 

SHRI H. P. SAKSENA: May I be permitted 
to put one simple question in one minute? I 
would ask the hon. friends of the Opposition 
to say whether this is all a "pack of lies" that 
Mr. Madhavan Nair has been placing before 
us? 

SHRI BHUPESH GUPTA: AU divine h-
uth! 

SHRI B. B. SHARMA: Don't you know 
that    lies    are truths to them? 

SHRI K. P. MADHAVAN NAIR: I have 
said nothing wrong. I have only quoted 
from judgments of responsible officers 
which according to them are not correct. 

AN HON. MEMBER: Rather uncom-
fortable to them. 

SHRI K. P. MADHAVAN NAIR: I said 
in passing   .   .   . 

DR. R. B. GOUR:  Why in passing? 

SHRI K. P. MADHAVAN NAIR: I did 
not want to go into details, but you were 
anxious to know things and I thought I 
might oblige you. 

MR. DEPUTY CHAIRMAN: Mr. 
Madhavan Nair, you must finish now. • 

SHRI K.  P.  MADHAVAN NAIR:   Iwill,  
Sir,  immediately.       One of thereasons 
why it was difficult to have ademocratic and 
fair election has beenj  the    undue    
inflation    of    the    elec-I  toral    rolls.    
For   a    time    I   perso- 

i   nally     was     under     the     
impressionthat    they       should      continue    
forsome   time   more.     But the way   
inwhich  they  were  manipulating  eventhe  
electoral   rolls  and  having    thiskind of 
double    standards made    merevise my 
opinion. 

SHRI PERATH NARAYANAN NAIR: 
What had Mr. Sukumar Sen to say? 

MR. DEPUTY CHAIRMAN: You will 
have your chance. Please do not  interrupt. 

SHRI K. P. MADHAVAN NAIR: I will 
only mention here. . . . 

DR. R. B. GOUR: What about the 
Calcutta electoral rolls? 

 
MR. DEPUTY CHAIRMAN: Order, 

order. 
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Calcutta will take care of  itself. 

SHRI B. B. SHARMA: What about the. . . . 

MR. DEPUTY CHAIRMAN: Mr. Sharma,  
please do  not interrupt. 

SHRI K. P. MADHAVAN NAIR: With 
regard to the electoral rolls, very  recently. . . 
. 

SHRI N. C. SEKHAR: You had better. . . . 

MR. DEPUTY CHAIRMAN: Order, 
order, let him go on. 

SHRI K. P. MADHAVAN NAIR: Very 
recently the Chief Election Commissioner 
had been there and he made a few checks of 
the electoral rolls in a few places. He found 
there has been inordinate nination of the 
electoral  rolls. 

DR. R. B. GOUR: In Kottayam also. 

SHRI K. P. MADHAVAN NAIR: Not only 
in Kottayam but in many other places where 
your people revised the  rolls. 

MR. DEPUTY CHAIRMAN: This kind of 
thing cannot go on. Mr. Nair,  you  may 
finish  your  speech. 

DR. R. B. GOUR: In Kottayam they   had, 
done   it,   he   admits. 

MR. DEPUTY CHAIRMAN: Whatever it 
be, you will have your chance to reply. 
Please do not interrupt. 

SHRI K. P. MADHAVAN NAIR: On 
account of their various acts of omission and 
commission there has been practically no rule 
of law. There have been double standards in 
the administration from the top filtering 
down to the bottom. If things were allowed to 
continue for any more time, they would have 
reached a stage when redemption would have 
been impossible.    There- 

fore, if the Centre has now intervened, I 
would say that it has taken too much time for 
them to intervene and that for the simple 
reason that they wanted to be as fair and as 
just and to give as much time as possible for 
them to improve. But unfortunately they did 
not learn and they will not. 

SHRI       PERATH NARAYANAN 
NAIR:   Not  from  you. 

SHRI K. P. MADHAVAN NAIR: And it is 
not possible for them to change, with the 
result that something has 'now happened, and 
that is the only way in which there could be 
peace and there could be any hope of 
democracy in that State as well as in the rest 
of India. 

Sir,  I support the motion. 

MR. DEPUTY CHAIRMAN: Dr. Kane. 

Du. R. B. GOUR: Sir, before you call Dr. 
Kane, I would with your permission like to 
call your attention to something that happened 
here when you were not in the Chair, and I 
would like to have your guidance-as to 
whether that is the right tiling to be done in 
such cases. Two hon. Members on the other 
side—Shri Sheel Bhadra Yajee and Shri Raja-
bhoj, cried "shame, shame" when some 
Members of this group, as they could not 
understand Hindi were going away when Shri 
Ganga Sharan Sinha was speaking. I myself 
got up and said that no disrespect was 
involved and as they did not understand 
Hindi, they would use that time for taking tea 
or water. But then they called out "Shame, 
shame". And not only that, they themselves 
went away when Mr. Nair started speaking, 
both Mr. Yajee and Mr. Rajabhoj. I do not 
know whet!' this is the proper thing for the 
ruling party, for the huge ruling party to do, to 
characterise lack of knowledge of Hindi as a 
shameful thing or the going away of these 
gentlemen ai a shameful act. I seek vour 
guidance , Sir. 
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SHRI BHUPESH GUPTA: I think those 
words should be expunged. 

MR. DEPUTY CHAIRMAN: I don't know  
what happened. 

DR. R. B. GOUR: Please look into the 
record.    It has gone on record. 

MR. DEPUTY CHAIRMAN: Dr. Kane. 

SHRI BHUPESH GUPTA: Is it the way to 
promote Hindi? You will make a mess of that 
also. 

SHRI DEOKINANDAN NARAYAN 
(Bombay): Why did you not raise this 
objection when the other gentleman was in 
the Chair? 

AN HON. MEMBER: It is an afterthought. 

MR. DEPUTY CHAIRMAN: Order, order.    
Dr.  Kane. 

DR. P. V. KANE (Nominated): Mr. Deputy 
Chairman, my own reaction to the Resolution 
or rather this motion proposed by the hon. 
Minister will be given at the end of my 
speech. But I am going to address myself to 
the circumstances that brought on the present 
circumstance, namely, the Proclamation by 
the President. We have been treated to a 
down-pour of literature from both sides and I 
may say frankly that I have not had the time 
nor the inclination to read much of it. But I 
have got four documents on which I wish to 
rely. There is this document here prepared by 
the Congress itself.. The Kerala Pradesh 
Congress Committee seems to haVe a 
publicity department and they have brought, 
out this pamphlet which is about 40 pages and 
I shall refer to it here and there. The second 
document I shall refer to is the memorandum 
that was presented to the President. And then 
I shall refer to the summary of the report 
given by the Governor. And, lastly, I shall 
refer to the speeches of the Home Minister 
and the  Prime  Minister.    These  are    the 

only things on which I shall rely because we 
are people from outside who have no first-
hand knowledge of things there unlike the 
hon. Member who preceded me just now and 
the other hon. Member. They both tried to 
demolish each other's arguments and I do not 
know what would have happened if they had 
been allowed to meet. Probably, I am the 
oldest man in this House and I am also a 
nominated Member and as such I belong to no 
party and I hold brief for nobody. On reading 
these documents, certain thoughts have come 
to my mind which I want to express here and 
ultimately, Sir. as I said, at the end" of my 
speech I shall give my reaction. 

You will remember that we people in India 
have had no parliamentary or democratic 
institution for at least 1,500 years. Under the 
British rule we had no voice in the governance 
of our own country and we were never 
allowed to develop democracy or republican 
institutions. Our Republic is only ten years 
old or even less and it has given us certain 
things which never existed before. We have 
now got a regular, exhaustive, comprehensive, 
written Constitution. We have adult suffrage 
and we have the right to hold elections once in 
every five years or even less as will happen 
now under this Proclamation. Under the 
British i-ule, what were we doing? We had no 
power. So, we had mass movements, 
Satyagraha and so on. Students and other 
took the law in their own hands and things of 
this nature happened. As I said, I am now 
eighty years old and I have seen the worst of 
British rule and I have been myself the victim 
of their police methods, though I was not sent 
to jail. 

SHRI BHUPESH GUPTA: And now you 
have seen the misrule of the Congress. 

DR. P. V. KANE: Unfortunately or 
fortunately, I have not been to jail.      Now,    
some    ten    years   back 
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[Dr. P. V. Kane.J Swaraj   came  or  it     
may   be  twelve years ago, and I was then 
nearly 68 years  old  and I was  really overjoy-
ed because in olden days we suffered things 
which  others—who     never went to jail—
never suffered. But onr thing must be clear.   
We have now a regular Constitution and    our 
endeavour and the endeavour of everyone must 
be to act within the framework of     that     
Constitution.       Formerly, against the foreign 
government, anything was justified or at least 
excusable.    We wanted to send away    the 
foreign government and we could do anything,  
among-   ourselves    and we were most 
justified.    But these    may not be justified or 
excusable now. Our Constitution gives us    
certain fundamental rights.   Briefly and in the 
present context,  they     are     three.    We 
have the right to the freedom of expression  
and  speech    We    have also the right to 
peacefully assemble and to have meetings etc. 
to redress    our grievances and,   thirdly  we 
have  the right   of   elections   after  five     
years. I   do  not   find   direct   action     allow-
ed anywhere under our Constitution. The 
wording used is "peaceful assembly".    You 
can'   assemble peacefully and do whatever 
you like.   You have freedom  of expression 
and you     can abuse the Government.    I 
think probably  ours  is a country     which has 
probably    the    greatest    freedom    of 
speech.    You  can  abuse the Government, 
abuse the Ministers, but all this must be done 
within the Constitution. We are not allowed to 
take the law into our own  hand6.    That    is     
the most important thing.    Our Republic is 
young and if you allow these things "to 
happen, we do not know what will happen to 
our Constitution and there may be such an 
occasion    when the Constitution is  not     
working. Therefore, I am emphasising this 
point because in the ultimate analysis. I must 
say frankly that if ihe Congress had not  joined  
this  agitation,  this  would not have assumed 
the magnitude and the proportion that it had as 
a matter of fact.   That is my verdict after 
reading the whole thing and  I shall 

try to support it. I do not say that the present 
action is good or bad; that I may say at the 
end. We have always been lectured that we 
should not do things even if the greatest in-
justice is felt to have been done. Even in such 
cases we have been advised to follow 
democratic methods and on that footing I am 
going to examine what has happened there. 

The  Congress  pamphlet saye     that there are 
32 Malayalam dailies in.the State out of which 
four are owned by the Communist Party.     So,  
the propaganda machine is not in the hands of 
the Communists.    Out of the    remaining 28, 
they say that 26 had demanded  the resignation 
of the Communists Ministry. That is to say, the 
propaganda  machine  is more or less entirely 
controlled by those whcT are non-Communists.   
That is the    point. Now, how did this 
propaganda start? We  have  the Education Act.    
Something was said about it.    I am    not 
examining the Act. Government itself says that 
the education that we are now giving is bad.    
We want to improve it. Suppose the Act was 
bad. It came to the President for his assent. The 
President felt some difficulty and he referred it 
to the Supreme Court. The Supreme Court 
suggested    some modifications  and  with those  
modifications the Act was passed. It must be 
remembered that ultimately    the Act was  
approved  by the President, the head of the    
nation.    The State that  originally passed  the     
Act also made changes in the Act subsequently.    
If there  was     something wrong wth the Act, 
the only way open was to get it repealed or to go 
to the President asking him to revise his opinion. 
Instead of that, there was a students* agitation 
on  the Education Act as if they are independent 
men who have a  right to do     anything.    I  am 
not going into  some of the other things said 
about the students but my point is that it does 
not lie with the Congressmen to say anything 
against the Education Act.    Anybody    may    
say anything but nobody can enter int* 
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an agitation which is more or less illegal and 
unconstitutional. At least Congressmen should 
not have joined because that would be 
showing disrespect to the President who is 
elected by yourselves and who has been given 
certain powers under the Constitution. My 
point is that the Congress was wrong in 
joining the students and others in regard to 
this agitation over the Education Act. 

As regards the agrarian reforms, I find from 
the very same brochure, namely, the 
Memorandum presented by the KPCC, on the 
very first page it is mentioned by them that 
they had been consistently supporting the 
agrarian reforms. The Governor in his Report 
says that the spearhead of the agitation was the 
Education Act. On the Education Act, they did 
not oppose the Act wholesale but only a few 
sections of the Act. As regards the Agrarian 
Reforrns Bill, they say that they have been 
supporting it. That being so, I wonder why they 
should have joined the other parties 
particularly in these two matters. That is an 
important question which we have to answer 
and reflect upon. I do not want to waste more 
time of the House because I am not in the 
vortex of the problems or the troublesome area 
but I shall only refer to the statement of the 
Prime Minister as reported in the Press. I have 
not got a copy of his speech but shall read a 
few sentences from the Prime Minister's 
speech. I am now talking about picketing, 
picketing of schools, buses and of Government 
offices. I am not referring to other things but to 
these in which everybody was concerned. The 
whole society, the whole of the State, was 
concerned in sending the boys and girls to 
schools, in travelling by bus and in going to 
Government offices. All these three were 
picketed. Now, let us see what the Prime 
Minister says. He says "that some 
Congressmen brought up the question of 
picketing of schools started by Mr. Mannath 
Padmana-bhan.    He advised them that it    was 

utterly wrong and that on no account should 
they participate in it.     He further  on  says  
that  events were  happening in Kerala in a way 
that things could not be maintained by any rea-
sonable advice. He    also    says    that 
Congressmen    were    prohibited from 
picketing schools and, apart from individuals, 
they did not do so officially. This  is  a  candid     
admission  by  the revered Prime Minister but 
the Congressmen there did take part in what 
was   called  token  picketing.    I  have lived in  
Bombay     where there have been so many 
strikes long before Acts relating  to  labour 
were passed.  Picketing i6 never peaceful after 
a certain number of days.    In the beginning it 
is—then there is no question of the strength—
but afterwards when those who want to    
picket find that their strength  is     becoming 
less and less, they resort to violence.   That is 
my experience,     rightly or wrongly, and I 
have passed through it during the last sixty 
years.    I can tell you that picketing is    never    
non-violent except for the first few days and 
except when the people who organised it are 
succeeding.    The  Congressmen themselves,  
the Prime  Minister says, did take part in token 
picketing.   He further on says that none in the 
Centre  approved  of  Congressmen  taking part 
in direct action.   When the matter came up 
before the party later, he says they were in a 
difficult situation. They were in a difficult 
situation because the local  Congressmen got 
entangled themselves, in this token picketing.   
The Prime Minister is held in great    esteem 
and affection throughout the country and if he 
had put his foot down, if he had said,  "I cannot 
tolerate any direct action of a picketing kind, 
particularly by students",    I suppose they 
would have stopped this thing at once.   
Towards the end of his speech he says that 
when the matter came  up  before  the  
Congress  Party later, they were in a difficult 
position. I do not understand what the difficult 
position was.    If he had put his foot down,  if 
he had told the local Congressmen that they 
would not be allowed to be Congressmen if 
they pro- 

46 BSD—7. 
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[Dr. P. V. Kane.] ceeded against his 
authority, the matter would have dropped 
there or at least would have been nipped in the 
bud or even would not have assumed the 
proportion that it did. That is my honest 
conviction. The Prime Minister further on says 
that the Congress Parliamentary Board in its 
resolution frankly condemned the picketing of 
schools and the direct action but that 
considering the situation—again he harps on 
that—in the context of the entanglement of the 
local Congressmen with the movement the 
party had suggested token participation and a 
progressive withdrawal from the movement. 

The first part is about token picketing. Not 
only token picketing but non-token picketing 
also they did. The latter part refers to 
progressive withdrawal. Later on he himself 
says that they wanted the Congressmen 
ultimately to get out of it. I do not know 
whether they got out of it. Then he goes on to 
say; this is a long piece but I will take only the 
relevant passages. Then he says, "I do not 
know the philosophy of Satyagraha that 
Acharya Kripalani advocated there. I do not 
know in what circumstances direct action 
would be justified nor am I prepared to say 
that there should be no Satyagraha at any 
time." That is what he says. I need not go into 
that. Later on he says, "There was no 
Satyagraha in that sense." That is, he means in 
the Gandhian sense; that is mentioned a little 
above. He says, "There was no Satyagraha in 
that sense in Kerala because I have seldom 
seen any place so filled with hatred and 
incipient violence. There was one thick wall of 
violence and hatred everywhere." Then he 
says that the Centre had asked the Chief 
Minister of Kerala what kind of help he 
expected from the Central Government. We 
have an article in the Constitution which says 
that help may be given. We need not go into 
that. It is said here, "The Chief Minister said, 
'we were thinking in terms of moral help, not 
physi- 

cal.'" I think that was the right thing that he 
emphasized. He said, "you can give us moral 
support" and that will dissolve the agitation or 
at least it will become very much less, meaning 
thereby that you should have condemned this 
movement much more strongly than you did. 
That is what the Chief Minister said. "I did rot 
condemn it" that is what the Prime Minister is 
pleased to say. He did not condemn it. Further 
on he says, "I did not condemn the expression 
of people's will." No objection to th^t, because 
that is given by the Constitution. The 
Constitution says you can express your will in 
any strong, terms. That was not the point. The 
point here was direct action, Satyagraha which 
was violent, not nonviolent, stopping buses 
and causing inconvenience to people, picketing 
buses, schools and even Government offices. 
He further says, "I told them, for Heaven's 
sake, don't call it Satyagraha." That was 
correct. Then he says, "how can I condemn 
people's will?" Let it be, but apart from that 
there was this direct action. Anyway, nobody 
listened   .   .   . 

SHRI DEOKINANDAN NARAYAN: May 
I know from my hon. friend if he was in 
favour of direct action in the British days? 

DR. P. V. KANE: Certainly, I was. They 
were foreigners and they had to be driven out. 

SHRI DEOKINANDAN NARAYAN: I 
wanted to know if he was in favour of direct 
action which was being practised by the 
Congress at that time. 

DR. P V. KANE: There is a difference 
between the two. Here it is our own 
Government. Anyway, I do not want to argue 
with you. You can speak afterwards. 

MR. DEPUTY CHAIRMAN: Order, order.   
Let him continue. 

DR. P. V. KANE: So, nobody listened to 
him. So, my submission would be that if the    
Prime    Minister had' 
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exerted the great influence he wields over 
everybody including Congressmen and if he 
had said particularly to the Congressmen who 
are in a majority there next after the Com-
munists—you will find from the figures that 
while the Communists secured 60 seats the 
Congress secured 42 or 43 seats; I am not 
quite sure but ft is somewhere there and the 
others got only eight or nine seats; P.S.P. got 
I think 9 seats and the Muslims got eight 
seats; I think the independents got five seats; 
so the Congress was the next big party—if the 
Prime Minister had exerted his influence   .    
.   . 

(Time bell rings.) 

I shall require another five or ten minutes; 
otherwise I shall stop. I do not represent any 
party. If yoa think that   ... 

MR. DEPUTY CHAIRMAN: You can 
take three or four minutes. 

DR. P. V. KANE: What I have been 
pointing out is, here the Congress High 
Command failed. That is my point. They are 
always lecturing to people elsewhere that 
people must proceed by constitutional methods 
and there should be no coercion. Now, what is 
picketing? Picketing is more or less coercion. 
When there is a dispute between labour and 
employers and there is picketing, that is a res-
tricted thing. When there is picketing by 
employees in Bombay, they do . not make me 
act in a particular way. They stop only those 
who want to work while the majority do net 
want to work. There it is picketing of a 
restricted kind. But when you picket schools, 
when you picket buses, every member of the 
community is affected. So, this picketing of 
schools and buses should have been put down 
with a strong hand, with a strong voice by the 
Prime Minister and the Home Minister and the 
great men of the party. I am really distressed 
by these. My point is if the Congress really 
want the people to be law-abiding always they 
must themselves be most law-abiding; they and 
their followers 

who call themselves as ioiiowers oi Gandhiji. 
Gandhiji never advocated violence. His 
followers are following only the Satyagraha 
part of it. But the need to be non-violent, 
peaceful and loving even your enemies, I 
think those parts are more or less forgotten. 
So, that way this whole movement became 
very vast and naturally it embarrassed the 
Central Government as well as the local 
Government. This is one aspect. 

I have got to touch on another aspect. Now, 
everybody realises that students are most 
undisciplined. Everybody is saying that there 
is indiscipline among students. Now, what do 
you think will happen if you encourage 
students not only to march with torches but 
also to picket buses, schools etc.? I shall read 
out only one paragraph from the pamphlet 
issued by the Publicity Department. 

AN. HON. MEMBER: Which Publicity 
department? 

DR. P. V. KANE: Congress Publicity 
Department. This is what is said about 
picketing of buses by students. This is on 
page 26. Those who have got it may read: 

"What remains is the picketing of 
transport buses. Transport picketing has not 
been adopted as a part of the agitation 
either of the opposition parties or of thf: 
liberation committee. It is the students who 
are picketing the transport buses." 

That is the point. The students picket the 
buses. Then it goes on: 

"We would not say that the students are 
not doing this. They are also engaged in a 
State-wide struggle against this unwanted 
Government." 

Now, what will be the age of these students? 
That is what we have to see. If they are school 
students they may be less than 17, if they are 
college students they may be about 20 or^21. 
I do not know whether they have a four-year 
course or a three-year course.   In any case 
they will be 
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[Dr. P. V. Kane.] less than 21. These are the 
people who do not want the Government. Re-
member, our Constitution implies that 
students should not be engaged in such 
practices. Now, what are the qualifications for 
being a voter? For being a voter the age limit 
prescribed in article 326 is 21 years and not 
18. Under the Indian Majority Act a young 
man of 19 or 20 may squander the whole 
wealth of lakhs of rupees and enter into valid 
contracts but according to our Constitution he 
has an immature mind and to elect 
representatives of the people who are to 
govern and pass laws, he must not be a man of 
immature mind. Therefore, they have put 
down 21 years as the limit. Those who were 
responsible for the drafting of the Consti-
tution—many of them most eminent 
lawyers—knew all these and they purposely 
put down 21 years. Whether it appeals to you 
or not, it is a different thing but this is what 
they thought. Of course, peaceful meetings are 
allowed, whether young or old, but then you 
cannot go and say particularly if you are 
below 21 that you do not want this 
government or that government. How can the 
students decide that a government that came 
to power by the votes of voters above 21 years 
should be unseated? My point is, I am 
speaking here as a man who is now near-5 
P.M. ly 80 years of age and who has not many 
years to live, eager to see students' 
indiscipline changed to discipline. I do not 
like it very much if this conduct goes on. This 
is what is stated there: "They might have 
included transport picketing as an item of their 
programme. But we are certain about one 
thing. The students are not causing any 
damage" etc. Who knows, who has taken any 
census on this point? For some time they may 
not but later on they may do. Later on it is 
said: "The students who picket the buses have 
only one object in view"—remember this is 
most important—"and that is, nobody should 
make payment to this Government and travel 
in their   bus- 

es". That is, they want to paralyse the 
Government. That is the underlying idea. As 
somebody said in Kerala—I do not know 
who—they wanted to paralyse the 
Government. 

SHRI BHUPESH GUPTA: Mr. P. T. 
Chacko said it. 

DR. V. P. KANE: I read in the papers. 
There is so much in the papers that it is not 
possible for an old man like me to keep pace 
with the names, places and 60 forth. It is 
difficult to pay sufficient attention to them for 
an old man like me. So, they wanted to 
paralyse the Government. We are here faced 
with this students' indiscipline. 

Now, let us turn to the Governor's Report. 
The Governor refers to it and does not say 
what is in contemplation. As a summary I 
have nothing to say about the date. That does 
not mean very much to me. My stand is not 
that. My point is what he says about students' 
indiscipline. If you turn to page 13 where he 
sums up the evidence against the Kerala Gov-
ernment, he puts on that page one after 
another heaps of certain items. Let us see what 
he says about students. That is the most 
wonderful thing. He says just in the middle of 
that page: "All non-communist student 
organisations are participating in the 
struggle." If it was so in fact, he should have 
added one word that they should not have 
done so. That would have been better. 

DR. W. S. BARLINGAY: That was not a 
part of his business. 

DR. P. V. KANE: No question of part. Here 
I am reading from it. That is not the only 
thing. 

DR. W. S. BARLINGAY: He is only 
stating facts. 

DR. P. V. KANE: Very good. Let him state 
facts. (Interruptions.) I am saying that in the 
beginning you should not allow them to do it. 
What 
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is his reply to that?    What is your reply, 
never mind the Governor? 

DR. W. S. BARLINGAY:      He has only 
to report. 

DR. P. V. KANE: My point is, should you 
as Congressmen, not as other people but as 
Congressmen particularly because it is your 
Government at present and you are the largest 
party, should you allow students to take the 
law into their own hands and try to unseat a 
Government elected by the people who have 
the right to vote when they have no right to 
vote? Let the Communist Government or any 
Government come. My point is not that. My 
point is, you are laying down a very dangerous 
precedent. Provided you make sufficient noise, 
provided you make sufficient agitation, 
everybody will think that a Government can be 
unseated in a State. That is the point I am 
driving at. We do not want that. We already 
had plenty of trouble before we attained 
independence. We do not want this impression 
to be carried. You have a large number of 
papers saying "resign" and four papers of 
Communists saying "don't resign". Are we 
going to say that this is a good thing? I do not 
say that ultimately I will hold that this 
proposition may be carried this way. That is 
not the point. The point is   .   .    . 

SHRI SONUSING DHANSING PATIL 
(Bombay): What will you say about those 
Bombay papers who have lost all sense of 
decency? 

DR. P. V. KANE: I am not dealing with 
Bombay here. We are dealing here with what 
has happened in Kerala. 

DR. W. S. BARLINGAY: Does he approve 
of that? 

DR. P. V. KANE: Nor do I say that I 
disapprove. 

SHRI P. N. RAJABHOJ: You are from 
Bombay. Will you explain? 

DR. P. V. KANE: I have nothing to do with 
Bombay at present. I do not want to spend 
more time than what is absolutely necessary. 

The next point is, I have already submitted 
that as regards the Education Act the President 
has assented to it after some changes were 
made in it. The Act was there and the Kerala 
Government only acted under certain 
provisions of the Act. The proper method 
would have been to get that Act changed. 
After all, what could these people have done? 
Supposing at the next elections they have been 
turned out, you could have got the Act 
changed. That is all. In England the Labour 
Party did some things by way of 
nationalisation. The Conservatives came again 
and did away with some of those things. So, 
anybody could have done that. What is 
important is not this tremendous upsurge. That 
is not the thing. If it were so, our democracy 
will mean nothing. If it once goes about that 
way anything done by the State Government 
or the Central Government, will lose its 
meaning. If you make sufficient noise, if you 
create sufficient trouble, if you create a body 
of students who will picket buses in order that 
nobody will pay to the Government, who will 
picket schools—this was the impression that 
was carried by some people.   Here is a 
pamphlet   .    .   . 

MR. DEPUTY CHAIRMAN: It is time you 
finish. 

DR. P. V. KANE: I want five minutes 
more. 

MR. DEPUTY CHAIRMAN: You have 
already taken ten minutes. 

AN. HON. MEMBER: Let him go on.    It is 
quite interesting. 

'   (Interruptions.) 

DR. P. V. KANE: I want only five minutes. 
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MR. DEPUTY QHAIKMAJN: 1 nave a 
large list of speakers. 

DR. P. V. KANE: Here is a pamphlet of the 
Kerala Congress Publicity Department 
containing selections from different 
newspapers, 27 or 28 newspapers. I will read 
one sentence to show how the attitude of the 
men at the tdp of the Congress organisation 
was interpreted. I am quoting from a passage 
in a journal called "Thozhlali"—I do not know 
how to pronounce it. "Nehru had made it clear 
even a month ago that he did not like 
picketing of schools and buses." Then this is 
the important sentence: "Even then he did not 
oppose the token picketing1 of government 
offices." I do not know whether the Prime 
Minister accepts this. This appears in the 
paper and Congress people will be surprised. 

MR. DEPUTY CHAIRMAN: You should 
close now. 

DR. P. V. KANE: There is one more 
sentence on the next page: "Mr. Nehru even 
while disapproving picketing has tolerated 
token picketing of offices." 

 
DR. P, V. KANE: That was against the 

British Government. 

(Interruptions.) 

MR. DEPUTY CHAIRMAN: I cannot  
understand  this  disturbance. 

SHRI B. B. SHARMA: Was it not a fact 
that even then you opposed it? 

MR. DEPUTY CHAIRMAN: Order, order. 
Mr. Sharma, please don't disturb him. This 
sort of disturbance should not be made. 

DR. P. V. KANE: I hold no brief either for 
the Communists or for the Congress.    My    
point    is    that    the 

Communists did certain things in a hasty and 
tactless manner. They might have been guilty 
of certain things. These people know each 
other well and they will deal with each other. 
My point is that in the first flush of victory 
they did certain things. The Congress might 
have done certain things. I do not want to go 
into that point. It is said that power corrupts. 
It was said so by a professor of Oxford. 
Chanakya said two thousand years ago: 

When a man gets "adhikar", power, his 
mind is warped. That is what he said two 
thousand years ago. The remedy was not to 
throw them out. What I am at present saying 
is that the Communist Government might 
have been guilty of mistakes, they might have 
been guilty of certain things. They must have 
been guilty of some thing. There is no doubt 
about it. But that does not mean that they 
should do it in that way. 

Now, as regards this particular motion, 
about the application of article 356 of the 
Constitution and the Proclamation, look at the 
wording. Ordinarily, if you say that you are 
guided by the Constitution, then we have no 
alternative but to accept it. The wording is that 
the President has to be satisfied on a report of 
the Governor or even otherwise that a 
situation has arisen in which the government 
of the State cannot be carried on in accordance 
with the provisions of the Constitution. The 
President may issue a Proclamation in that 
case. My point is, there it is not in his 
discretion or anything like that. Simply his 
mind has to be satisfied and that may be 
satisfied not necessarily by a report; otherwise 
also it can be done. That is the Constitution. 
The President's mind is known only to the 
President. Therefore, my point is we have left 
with no alternative but to accept this motion. 
All that I said is by way of caution against the 
impression that will be created. 
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(Interruptions.) 

MR.  DEPUTY  CHAIKMAN:   Order, 
order. 

SHRI BHUPESH GUPTA:   We have to be 
satisfied. 

SHRI B.    SHIVA  RAO     (Mysore): Mr.  
Deputy    Chairman,  Sir,  at    this stage  of the  
debate when  so    much has    been    said in    
support of    the motion  made  by  the  Home  
Minister this morning, and really speaking, so 
little    against it—I    know my    hon. friend    
opposite made an    hour-long speech,  though I  
did not see    much that  was   relevant   in   
that   speech—I find that there is not much one 
can say along the lines the debate     has 
followed so far.    The motion before the House 
for the endorsement of the President's  
Proclamation,   I   have   no doubt,    will be 
carried by an    overwhelming majority 
tomorrow.    But it seems  to  me  that  implicit  
in      this formal motion which has to be plac-
ed before    Parliament under one    of the  
provisions  of the Constitution  is a  real  issue  
concerning  the    future, and    that issue is,    
how    shall we— both Government and    
Parliament— deal with a    situation    which    
arose recently  in Kerala,  should one arise in  
any  other    State in  future?    Sir, as I listened 
to the last speaker,      I shared  with him  some  
of  the    misgivings he    expressed in    regard    
to resort to  direct action.    Although    I am  
speaking  from  these  Benches,   I have from 
the beginning of this crisis in Kerala striven 
honestly to take an  objective  and impartial 
view    of the whole situation.   When the 
movement first started, I addressed a public 
appeal to my friends in a portion of Kerala—
the northern-most portion of that State—which 
at the time    of the States reorganisation was      
most unfairly    and    wrongly    transferred 
from my home district to Kerala.    I made a    
public appeal    through      a Kannada paper in  
my home  district asking    my friends    not to    
support that direct action movement, because I    
took the   view   then—and I   still take that 
view—that in a free Constitution    like    ours    
based    on    adult- 

franchise,   there   should  be  no  room for 
direct action.    After all, we have pledged 
ourselves to the principle   of the supremacy of 
the ballot box and from that    principle  we 
should    not deviate, whatever the    
circumstances may be.    Having  said that,  I    
must also say    that I have    read all    the 
literature that has been supplied    to us, the 
various pamphlets that    have been sent to us 
and also the summary of the Governor's    
Report.    Because I come from a district which 
is    on the  borders   of  Kerala—and  I  know 
Kerala    intimately     well—in    taking part in 
this debate, I feel you    will never get a real 
picture of the situation that has developed in 
that State unless you have spent at least a few 
days in  some part of Kerala    while the  
Communist Party was  in  power. Sir, I had that 
experience about ten months ago when I visited 
what was once  part  of  my  constituency  
when I was a member of the Lok Sabha, and  I  
saw for    myself    the     abject terror in    
which the    population    of that part of Kerala 
lived.    No    one ;an realise, unless he has had    
that experience,    what  it    means  to    the 
ordinary    person    if    he    is    denied police 
protection when he is waylaid and   robbed    of    
whatever   he   has. Life and    property in    
that part    of the  State—and. in  every  other    
part of the  State—have not been    secure 
except  for  those  who supported the 
Communist    Ministry  or  who    were 
members  of the    Communist    Party. Sir, it is    
difficult in a    debate   like this to    bring to 
the House a    vivid appreciation of the    
atmosphere that has prevailed in Kerala and 
without it, I say, it is not   possible to    take 
any real part  in  this  debate.    After having    
visited that part of    Kerala towards    the    end    
of    last   year, I brought   all   the  facts   to   
the   notice of the Prime Minister and the Home 
Minister, and I regret to say that no action    
was taken.    No    action    was taken until 
recently when the    Central    Government felt  
compelled    to intervene     because     the   
people   of Kerala felt, after having gone 
through that  experience for  28  months,  that 
they had    no other    course left    to 
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[Shri B. Shiva Rao.] them except to resort 
to direct action. I regret as much as tne tast 
speaker does, that this development should 
have taken place and I believe if I may 
borrow the language of the President of the 
Congress, that the Central Government's 
intervention was long overdue in Kerala. As I 
listened to the Minister of Home Affairs 
when he moved the motion this morning, I 
felt the whole of that speech was a powerful 
plea in favour of Central intervention. Only it 
should have taken place a year or eighteen 
months ago, and not only a few weeks ago. 

Sir, I want to give the House a very brief 
account of the manner in which the 
Communist Ministry has carried on its 
administration. I have had my direct sources 
of information from that part of Kerala which 
was once part of my constituency and a part 
of my district. There have been cell courts 
which have been functioning and here I hold 
a photostat copy of an order passed by one of 
the cell courts known as the Raitha Sangha 
which means Tenants' Association. 

DR. A. SUBBA RAO: What does it mean? 

SHRI B. SHIVA RAO: All the members of 
that association are either members of the 
Communist Party or are supporters of the 
Communists. 

DR. A. SUBBA RAO: You are completely 
wrong in it. 

SHRI B. SHIVA RAO: My hon. friend will 
have his own chance to speak. I did not 
interrupt any one of them    when they    
were speaking. 

Sir, it is an order in Kannada, and 
translated, it runs something like this. This is 
addressed to two Muslim landlords of 
Moodambail village in Kasar-god Taluk. 

DR. W. S. BARLINGAY: By whom? 

SHRI B. SHIVA RAO: This is an order 
passed by the cell court known as the    
Raitha Sangha,    members of 

which are either Communists or supporters of 
the Communist Party. 

It reads: 

"You are informed that some members of 
the Committee of our Sangha had gone and 
seen the plot belonging to you both and 
regarding which there is a dispute between 
yourselves and Korikodiya Sub-banna Rai. 
On enquiry, we found that you were not 
there. You are summoned to appear before 
the-Committee . . ." 

These two landlords did not appear. 

"On enquiry we found that youv were not 
there and therefore we' decided to postpone 
the consideration of the dispute to a future 
date. Meanwhile, both parties shall not 
trespass on the plot and neither side shall 
effect any improvement thereon. The 
Committee may meet immediately to decide 
the dispute." 

DR. A. SUBBA RAO: Does the hon. 
Member   .    .   . 

MR. DEPUTY CHAIRMAN: Order, order. 

DR. A. SUBBA RAO: One thing . . . 

MR. DEPUTY CHAIRMAN-. Orderr order.   
Please sit down. 

DIWAN CHAMAN LALL: Mr. Deputy 
Chairman, may I, on a point of order, draw 
your attention to rule 197(9) on page 103 of 
the Manual which says— 

"A member shall not obstruct 
proceedings, hiss or interrupt and avoid 
making running commentaries when 
speeches are being made in the Council." 

If the hon. Member chooses to give way, an 
hon. Member is within his rights to interrupt, 
and if he does not choose to give way, then he 
cannot interrupt. Unless the Member yields 
you cannot stand up and interrupt. 
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MR. DEPUTY CHAIRMAN: I cannot 

allow these things. It is all right if the hon. 
Member yields.- Otherwise, I will have to 
take serious notice if such things are 
repeated. 

DR. R. B. GOUR: Sir, you did not 
take such a serious view when ano 
ther hon. Member interrupted from 
that side. 

MR. DEPUTY CHAIRMAN: It is meant 
as much to the other side as to your side. 

DR. R. B. GOUR: But you were not so 
serious   .   .   . 

SHRI B. SHIVA RAO: I thank my friend, 
Diwan Chaman Lall, for his helpful 
intervention, but he and I know our 
Communist friends for the last thirty years, 
if not more, and nothing hurts them more 
than truth. 

Sir, this order which I read out, is a typical 
one passed by Communist cells in that Taluk, 
and probably elsewhere. These Sanghas, so-
called, consist of day labourers, unemployed 
people in the villages and some rowdies. 
These cell courts threaten the villagers who 
are made to believe that everything that they 
do is being sanctioned by the Communist 
Ministry in accordance with the wishes of 
the Communist Party. And there are many 
instances in that region, Sir,—I take this 
from a report which I received only two 
weeks ago, there are many instances in 
which when any agitation is carried on by a 
Communist resulting even in a petty injury to 
a Communist, Communist M.Ps, visit the 
place and threaten the police by making 
speeches and getting them transferred in 
some cases. Members of the Raitha Sangha 
assert that even if they are parties to any civil 
litigation, they will not receive court notices 
without the sanction of their president. 

Sir, I was under the impression that 
perhaps these were exceptional cases in 
isolated parts of Kerala. This, particular 
region to which   I am 

referring is the northern-most part of Kerala, 
far removed from Trivandrum. But to my 
regret I found ample confirmation for this, 
that it is a general phenomenon in the whole 
of that State, from the summary of the 
Governor's Report. I will not read much of it 
because my hon. friend, Mr. Madhavan 
Nair, has already referred to the Governor's 
Report in some detail. I would only say this, 
Sir, that the Governor has said in his 
Report— 

"that the Government (that is, the 
Communist Government of Kerala) was 
really putting a premium on violence as 
long as it related to members of their own. 
party or their sympathisers." 

And in another part of the Report 
it is stated: 

» 

"A general feeling of insecurity grew 
among non-Communists when it was 
found that "double standards" were being 
adopted in the implementation of all 
policies." 

* * * • 

"The demoralisation of services, 
especially the police, began with the 
enunciation of the new police policy by 
the Chief Minister." 

Not only Communist leaders but even 
Ministers, according to the Governor, 
"constantly spoke about the 'anti-people' 
conduct of police officers." 

Sir, I will not deal with other aspects of the 
situation, as it has developed, because they 
have already been dealt with by two of my 
predecessors. But I would like to refer now to 
certain inherent weaknesses in our Cons-
titution which, to my mind, are responsible for 
some of the developments which have taken 
place in Kerala. The first point that I would 
like to make is that the Governor in a State— I 
regret to have to say this—the Gov-[ ernor in a 
State under the present ;   Constitution,  as  it 
has  been worked, 
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[Shri B. Shiva Rao.] is not much more 
than a glorified figurehead. I remember, Sir, 
that one Governor had said to me: I cannot 
ask for a file or a paper unless the Chief 
Minister of the State is pleased to send it on 
to me; I have to make peridical reports to the 
Centre, but without authentic information I 
fall back upon newspaper clippings. 

Another Governor had said to me— he is 
no longer alive—Can you imagine my 
humiliation when I see the announcement of 
a session of the Legislature first in the 'Times 
of India' before the Ministry passes on that 
information to me? And that was in a 
Congress Ministry. 

One lesson, Sir, which I think we should 
draw from the developments in Kerala is that 
the Governors in the States should have some 
of the status and the powers that they enjoyed 
in the old days restored to them. The 
Governor, it seems to me, can play a very 
useful part in the development of the 
Constitution by being a kind of balancing 
force; he can advise the Ministry, restrain it if 
it is going too far, and in the last resort, he can 
make a frank and objective report to the 
Centre. It is not the case under the existing 
circumstances, and it is because the Governor 
of a State has been reduced to that position 
that this dangerous tilt occurred in a State like 
Kerala. I would therefore suggest, Sir, to the 
Home Minister here that while, no doubt, we 
shall pass this motion tomorrow, for the future 
I would like the Home Ministry, in fact the 
whole Government, to consider whether we 
cannot by means of a convention, if not by a 
constitutional amendment, whether by a 
convention we cannot restore to the 
Governors some of their status and some of 
their prestige. 

Sir, in the course of the debate it was 
suggested that the Central Government 
waited all these months to intervene in 
Kerala, because it did not 

want its own position to be misunderstood, 
especially as it was dealing with a    
Communist Ministry    But that, it seems to me, 
with all respect to    the Minister for Home 
Affairs, is a somewhat vulnerable position to 
take up, because the primary duty of the Cent-
ral Government is the protection    of the life 
and property of the people in the country, not 
the fear of being misunderstood by any 
particular Ministry and I regret more than I can 
say that the  people  of Kerala,  in  lakhs,     all 
though the State,  should have    been driven  to  
this  dangerous  course     of action through  
despair and    frustration.   And here again, I 
would like to say, is an inherent weakness in    
our Constitution.   When   our   Constitution 
was being first framed,  in the    first draft 
which was  circulated to Members  of the 
Constituent Assembly, it was suggested that    
the    President's powers   should   be   divided   
into   two categories; one, for the discharge    
of which the President would rely     on the 
advice of his Cabinet of the day, and the other, 
which was    put    into the category of special 
responsibilities, in which was mentioned 
particularly the threat of a breakdown of law 
and order in any State; in regard to the 
discharge of his special responsibilities it was 
suggested in the first draft of our  Constitution  
that  the     President should have the advice of 
a Council of State.   The Council of State, 
framed more or less on the lines of the Privy 
Council in Irish Free State, would have 
consisted of the Prime Minister of the day, the 
Chief Justice of the Supreme Court, the 
Attorney General, the Vice-President, the 
Speaker of the Lower House and every ex-
Chief Justice of the Supreme Court.   I will 
make    a brief quotation from the note drawn 
up by the Constitutional Adviser when he 
circulated the first Draft.   It says: 

"These provisions have been adopted 
from the Irish Constitution. As already 
pointed out, the Council of State is a sort of 
Privy Council whose advice shall be 
available to the President whenever he 
chooses tc obtain it in all matters of 
national importance in which he is 
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required to act in his discretion. An 
institution of this kind may be useful in 
India for various purposes." 

It seems to me that had that provision found a 
place in the Constitution, as finally adopted, 
we would have today a Council of State. We 
may call it by any other name because this 
House is called the Council of States and it 
might lead to some confusion. Whatever name 
you may give to it, like the one in the Irish 
Free State, we would have a. body of eminent 
persons belonging to no particular party, but 
with strong judicial element, which the 
President would have consulted before taking 
action of the kind he has done in regard to 
Kerala. Sir, a Constitutional amendment of 
this kind is certainly impracticable, but I 
would respectfully put it to the Government 
that nothing can prevent the President and the 
Prime Minister from coming to a mutual 
agreement whereby such a Board of Advisers 
can be formed with the Prime Minister, the 
Home Minister, the Vice-President, the 
Speaker of the Lok Sabha, the Chief Justice of 
the Supreme Court and the Attorney-General 
to advise him in regard to all representations 
whether they come from Keraia or from West 
Bengal or from any other State. It seems to me 
that if the President, after consultation with 
such an eminent body, comes to a decision, the 
whole country would accept it as having been 
guided on the merits of the case and not in-
fluenced by any partisan point, of view. 

Sir, I do not want to take more time 
because there are many more speakers to 
come after me. But there is only one 
suggestion I would like to make to the 
Government before I sit down. 

There is, at the present moment, dealing 
with Kashmir, a separate Secretary for 
Kashmir Affairs who is attached either to the 
Home Ministry or to the External Affairs 
Ministry. I would like to suggest to the 
Minister 

for Home Affairs that this suggestion should 
also be considered in regard to Kerala. I 
would like to see at the Centre, attached either 
to the Prime Minister's Secretariat or to the 
Home Ministry, a Special Secretary who will 
deal entirely with Kerala affairs so that there 
may be no avoidable delay in the dispatch of 
business so long as Parliament has to deal 
with the affairs of Kerala. 

SHRI JASWANT SINGH (Rajasthan): Mr. 
Deputy Chairman, Sir, the Home Minister has 
come before this House to seek approval to 
the Proclamation of the President in regard to 
Kerala. Sir, this is an ordinary provision of the 
Constitution and under certain circumstances 
such things have happened and might happen 
again. This is not the first time that 
intervention by the Centre has come in the 
States. As far as I can remember, there have 
been four interventions after we attained inde-
pendence. There is the case of Punjab; there is 
the case of Kerala when the Congress 
Ministry was there; at one time there was 
intervention in Rajasthan also in 1950; and an 
intervention in the case of a non-Congress 
Ministry in PEPSU. 

Sir, when such interventions took place we 
find that there was not so much fuss or so 
keen interest evinced in the country and 
outside the country also. Therefore, we will 
have to apply our mind to find out the spe-
ciality about Kerala that the Proclamation of 
the President has evoked so much interest all 
over. 

Sir, at this late date the Proclamation has 
been promulgated by the President in Kerala. 
We have heard debates in the other House. I 
have read every speech that was made in that 
House. Here too, from the very beginning, I 
have been very attentively listening to the 
speeches made in the House. I would submit 
that there have been certain discriminations in 
matters of intervention, and I would be very 
pleased if the hon. Home Minister,     when    
he    replies, 
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[Shri Jaswant Singh.] throws some light as 
to the    reasons for these discriminations from 
time to time. 

Sir, as far as Punjab, Rajasthan anti Kerala 
are concerned, I would call it only a family 
quarrel. Naughty boys were made to sit on the 
carpet and spanked. Afterwards they were 
promoted to the posts of Governors or 
brought to the Centre and something like that. 
But, in this particular case I do not know what 
is going to happen to the Chief Minister and 
the other Ministers. 

We have been told by the Government that 
the delay in taking action in Kerala took place 
because it was a non-Congress Ministry. Sir, I 
would like to remind the House that in 
PEPSU also there was a non-Congress 
Ministry when the Centre took over there as 
soon as they found that there was misrule. 
Therefore, while dealing with Kerala we have 
to examine the whole position from a non-
partisan angle and in a dispassionate manner. 

From the speeches made in the Lok Sabha 
and here, what do we find? We find two blocs 
arrayed against each other. Each side put up 
before the Houses a catalogue of misdeeds 
and sins and acts of omissions and com-
missions of the other side. Therefore, the 
whole issue has become befogged. So, in 
order to come to the real situation we will 
have to examine the whole issue in a non-
partisan spirit and in a dispassionate manner. 
Sir, if the Government had taken action 
against the Kerala Government immediately, 
there would have been no objection at all. As 
has often been stated in this House, they were 
doing certain horrible things for a very long 
time, and even the Governor has mentioned 
those things in his summary report. If action 
had been taken immediately, there would 
have beer, no objection, because it would 
have been according to ths provisions of the 
Constitution and we would have lent our 
wholehearted support to the Government in 
regard to that matter. But 

why have the Government delayed their action 
for so lor?g? And, Sir, the justification that 
has been given by the Home Minister in his 
opening speech and also by the Home 
Minister in the other House in his opening 
speech as well as in his reply to the debate is 
not at al] convincing. We know that our 
Government is very brave. It is not afraid of 
anybody. It could easily have taken action 
against the Communists. We have already lost 
our friendship with China, and at the most 
probably we would not have cared for our 
friendship with the U.S.S.R, if it had taken the 
side of our Communists, because our 
Government is so strong that it does not care 
for the strength of any nation. But then what 
was the matter? The Communists were doing 
such horrible things and we were going 
through that trial in Kerala for all those 28 
months. And the Government was sitting idle 
for all this time. It seems that the Government 
has failed in its duty towards the people of 
Kerala. Now it comes forward at this stage to 
seek the approval of Parliament for this 
Proclamation. Of course, it would get the 
support of this House, as it has of the other 
House, because it is in a majority. But no 
credit can be given to the Government for the 
delay which has taken place and for the 
manner in which it has made a mess of the 
whole thing. 

Sir, we all know that these political parties 
have got their own ideologies. There is the 
Congress Party which has got its own 
ideology. Then there is the Communist Party 
which has also, got its own ideology. When 
the Communist Party assumed power in 
Kerala, did the Congress expect that the 
Communist Party would oblige it by carrying 
out the Congress ideology? In that case, Sir, 
they would not have been the members of a 
different political party at all. Our Communist 
friends have got their own ideology to which 
they are devoted. They have a mission of their 
own to fulfil -that ideology. Therefore, Sir, to 
every thinking man it was quite clear   that 
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when the Communists assumed power there, 
they would have only their own programme. 
Just now, Sir, one hon. friend mentioned that 
when the Labour Party was in power in the 
United Kingdom, they had nationalised many 
things, but when the Conservatives came back 
into power, they denationalised many things. 
So, it was quite clear to every thinking man 
that the Communist Government in Kerala 
would advance only the cause •of their own 
party. And moreover, •Sir, they had full 
justification for doing so just as the Congress 
has full justification for furthering its own 
programmes. 

Sir, I would submit that man by nature 
is'fond of power. After independence, Sir, 
power was inherited in this country by the 
Congress. (Interruption). Well, my hon. 
friend says that it was inherited by the people 
but snatched away by the Congress. 1 do not 
know which thing is true. 

DR. ANUP SINGH (Punjab): Both are true. 

SHRI JASWANT SINGH: My friend says 
that both are true. Let both be true. But in any 
case, Sir, power was with the Congress for so 
many years, and we can well realise how 
painful it was for the Congress to have been 
dislodged by the Communist Party there. But, 
Sir, we have to go deep and find out as to why 
this thing happened. This thing happened be-
cause the Congress Government there did the 
same thing which the Communist 
Government did or which Ihe Communist 
Government is alleged to have done during 
the last 28 months of its rule. If the Congress 
had done its duty towards the people there, if 
it had done justice to the people there and if it 
v had been fair to the people there and had 
been mindful of its duty, then certainly, Sir, 
with the backing of the Centre and with lakhs 
and lakhs of rupees at its disposal, and with 
people like Mundhras prepared to oblige it—
from my part of the country—there could not 
have been  the  slightest  doubt     that     the 

Congress would not have been dislodged in 
Kerala. But it was dislodged because of its 
own acts of omission and commission and it 
was responsible for all those things that are 
now happening  in Kerala. 

As my friend, Dr. Kane, pointed out that he 
did not hold any brief on behalf of the 
Communists, I also beg to submit that I hold 
no brief on their behalf. I am very far-off from 
their ideology. And if they come into power, 
people like me would be the worst sufferers. 
That thing I know perfectly well, because our 
ideologies are so different. I am much near 
the Congress than our Communist friends. 
But if we have to see things in fairness, then I 
am afraid people like me cannot lend their 
support when the Congress wants our 
approval at this late hour for this 
Proclamation. 

SHRI B. B. SHARMA: May I know 
whether he would have supported it if it had 
come ten months back? 

SHRI JASWANT SINGH: Certainly yes. 
But if you want us to join your sins, I am not 
prepared to do that. Now, Sir, we have been 
told by our friends how bad and dangerous the 
Communists are. The crux of their speeches 
all through has been that they are very 
dangerous people, they are very bad people 
and they do not deserve to rule lest they 
should utilise these democratic processes in 
order to destroy our democracy. That is the 
crux of their speeches. 

SHRI H. P. SAKSENA: And hence support 
the Proclamation. 

SHRI JASWANT SINGH: That way, you 
can as well ask me to support your sins. If our 
Communist friends are s"o bad and so 
dangerous as our Congress friends are saying, 
then I would be with them if they outlaw the 
Communists. There are countries in this 
world which do not care for the Communist 
Party and which have outlawed the 
Communists.    Similarly, 
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[Shri Jaswant Singh.] Sir, in certain 
other countries—Communist    
countries—they    have     outlawed  the  
other  parties.   And   there is nothing 
wrong in it. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): But it is against the fundamental 
principles of democracy and of decency. 
You can outlaw only dacoits. 

SHRI JASWANT SINGH: Sir, if I had 
got enough time at my disposal, 1 would 
have replied to all those things. My friend 
knows it that the Congress Party has 
violated certain fundamental rights of the 
people to a very great extent. That thing 
can be proved. And I am sure that before 
he joined the Congress, he was also of the 
same opinion. Anyway, Mr. Deputy 
Chairman, you will bear me out that during 
the last four years I have never interrupted 
any hon. Member and I have never opened 
my lips. I would, therefore, request that I 
may be given a little time to speak in my 
own way. 

MR. DEPUTY CHAIRMAN: Let there 
be no interruptions. 

SHRI JASWANT SINGH: Therefore it 
will be quite fair that if the Communist 
friends are so dangerous that they do not 
deserve to rule, then certainly outlaw them 
and every sensible man will be with the 
Government but what have we seen? We 
have seen that as soon as the Communist 
Party took the reins of the Kerala Govern-
ment in their hands, the Congress 
organisation as such got perturbed. 
Charges began to be framed and if wc see 
closely the charges framed soon after the 
Ministry came to power, they are more or 
less the same charge? which now, after 28 
months, are framed and circulated to the 
general public. 

AN HON. MEMBER:   They are con-
firmed. 

SHRI JASWANT SINGH: It is, there-
fore, very difficult to understand the 

position they are taking that the time has come 
for the President to take over the Kerala State 
in his hands. It should have been done then 
and there. There also, as my friend here was 
saying just now, we respect the fundamental 
rights and therefore we do not outlaw the 
Communists. It is very kind of him and I am 
sure the Communist friends are very grateful 
to him also for this little consideration that he 
is paying to them otherwise I would certainly 
join the Government in outlawing them 
provided they are as dangerous and as bad as 
the Congress depicts them to be. 

SHRI M. BASAVAPUNNAIAH: That is 
again what they depict. 

SHRI     JASWANT SINGH:      Therefore,  
before  this  action  was     taken, was it not 
incumbent on the Government of India that they 
should    have taken  other necessary     
constitutional action  in  the matter?     They     
could easily have brought   a    no-confidence 
motion  against     the     Ministry     and turned 
them out.   They could    have done it.   As my 
friend said—I do not remember who the hon. 
Member was but one friend from this side 
stated— that either the President of the Con-
gress or the General Secretary of the Congress 
had actually gone to Kerala to buy over the 
independents or other members but he failed.   
There is   no dearth of money with them.      
They could have given and anybody would have 
fallen a prey to the temptation if Rs. 10 or 15 
lakhs were given to 3 or 4, Members and they 
could    have been bought over and thus the 
Ministry could have been thrown out. But it 
must be said that the Members of the Congress 
Party may probably fall a  prey to this 
temptation; but Communists are the people    
with    some mission, they are devoted people 
and probably that is why they could not be 
tempted by this offer but in    *my case, publicly 
at least they could have made some show by 
bringing a    no-confidence motion against the    
Government in Kerala.   If they had   done that 
at least, then people    like    me- 
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would be satisfied that the Government had 
done one constitutional art. If this was not 
done and the Communists were running 
amuck and -were doing all sorts of things in 
Keraia all round, certainly some discussions 
could have been held with the Mmis-try. 
They could have been called up to the Centre 
and asked: 'Why are you doing these things?' 

Here in regard to the charge-sheet which 
was supposed to have b->en given by the 
K.P.C.C. against the Communist Ministry, 
there was an argument between the Law 
Minister and our friends this side and the 
Law Minister says that the charge-?heet was 
given and these people say that it was not 
given. As an independent man I would like 
to know what is the fact, and I will be happy 
if the letter, with which the charge-sheet was 
forwarded to the Kerala Ministry, is placed 
before the House or shown to us privately 
that under that letter the charge-sheet was 
forwarded. If it was not forwarded and if in a 
friendly way it was shown, then I cannot say 
that it was officially given to the Ministry. 
Therefore, at this stage to take a drastic 
action against them in this manner is 
certainly not fair and I would go to the extent 
cf saying that it is even unconstitutional. 

Sir, Dr. Kane, in his own characteristic 
manner, stated as to whether the Congress was 
justified in associating itself in the direct 
action. We know that all the parties joined to-
gether, all the anti-Communirts joined 
together, in ousting the Communist 
Government. They did not do any of the 
constitutional acts which it was incumbent on 
them to do but now when we are a free people, 
when there is 2 constitutionally and legally 
formed Government in any State or at the 
Centre, was direct action justified? I would like 
to know whether the Congress Party as such, 
wnich is the strongest and the biggest political 
party in the country and which is ruling at the 
Centre, should have been a party to a direct 
action tn oust   | 

a Government of a federating unit of this 
country. Not only that. But it » is a matter of 
regret and a tragedy of the worst kind that the 
Congress took the leading part in the direct 
action, throwing all canons of democracy and 
morality to the winds. In this connection I 
would say. . . 

DR. W. S. BARLING AY: Did they take 
part in any violence? 

SHRI PERATH NARAYANAN NAIR:      
Oh Yes. 

(Interruptions.) 

SHRI JASWANT SINGH: I would go to 
the extent of saying that in this direct action 
not only the Congress organisation was 
involved but the Congress Government was 
patiently looking at the events taking place 
and they never condemned it. Therefore, it 
could be said that the Central Government 
which was in the place of a father—because 
we have a federation where the Centre is the 
father and the federating units are the 
children—was watching the son being 
murdered and they had a hand in it. 
Therefore, there cannot be any worse 
condemnation of the Congress Government 
than in regard to their taking part in the 
direct action. The worst thing is this that they 
took part in the Deliverance Day when it was 
observed by the Opposition. Have they 
forgotten the Muslim League action of 
observing a Deliverance Day against the 
Congress Governments? I realise that 
political memories are very short but I never 
realized that the bitter experience that the 
country had when our motherland was cut 
into two pieces as a result of the Deliverance 
Day, would have been forgotten so easily. 
Very significantly on this question of 
deliverance, a paper says: 

"The decision of the Kerala Congress to 
observe June 2 as 'Deliverance Day'—a 
prelude to its aggressive agitation to 
overthrow the Communist Ministry in the 
State—has all the marks of the 
'Deliverance Day' staged by the Muslim 
League prior to Partition. 
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The ghastly tragedy that followed the 
League's 'Deliverance Day' is now a matter 
of horror-laden history. Yet today 
Congress, which should have learnt the 
lesson has ganged up with the very same 
Muslim League and other parties in Kerala 
to stage another 'Deliverance Day'." 

DR. W. S. BARLING AY: Please tell us 
whether there was any case of violence. 

SHRI JASWANT SINGH: Excuse me. Two 
friends went to 6 P.M. hear a Ramayana recital 
and after hearing it for the whole night, next 
morning one of them asked the other, "What is 
Sita's relationship to Rama?" Similarly my 
hon. friend here, after having heard the whole 
day from twelve o'clock up to six in the 
evening, the horrors and other things that had 
taken place there from hon. Members here, 
now asks me at this late hour as to what has 
happened in Kerala. 

DR. W. S. BARLINGAY: I never asked 
that. 

SHRI JASWANT SINGH: So I had better 
not reply him. 

DR. W. S. BARLINGAY: HorroTS 
perpetrated by whom? 

SHRI  JASWANT      SINGH: Sir, 
the    .   .   . 

MR. DEPUTY CHAIRMAN: There are a 
large number of Members to speak and I 
would like you to finish your speech today. 

SHRI JASWANT SINGH: We have got one 
hour, Sir. 

MR. DEPUTY CHAIRMAN:      No. 

SHRI JASWANT SINGH: Our group has 
got one hour. 

MR. DEPUTY CHAIRMAN: No, you have 
got 30 minutes and you have already  taken   
twenty-seven   minutes. 

SHRI JASWANT SINGH: I will take 
another ten minutes and the other friends will 
take the rest. 

MR. DEPUTY CHAIRMAN: But I would 
like you to finish your speech today. Many 
more want to speak and so please take another 
two or three minutes and finish the speech. 

SHRI JASWANT SINGH: It is our 
responsibility and we will divide our time.   .   
.   . 

MR. DEPUTY CHAIRMAN: No no. 
Tomorrow we have to close the debate at four 
o'clock and you have only three hours. The 
Prime Minister and the Home Minister are 
also to speak. Even now I do not know if 
sufficient time will be available to the Opposi-
tion  Members. 

SHRI JASWANT SINGH: I agree, Sir, and I 
am prepared to obey your order. I am always 
ready to do so and I will not trespass the time 
even by a minute. But the point is we have 
been given one hour and.. . 

MR. DEPUTY CHAIRMAN: Not one 
hour, but only forty minutes. 

SHRI JASWANT SINGH: No, it is one 
hour, I understand. 

MR. DEPUTY CHAIRMAN: No, I have 
got the list here. The Democratic Group has 
40 minutes. 

SHRI  JASWANT   SINGH: Only 
forty minutes? 

MR.  DEPUTY  CHAIRMAN:       Yes. 

SHRI JASWANT SINGH: If that is the 
position, I shall end my speech in another five 
minutes, Sir. 

Having brought about this situation for 
which the entire responsibility rests on the 
shoulders of the Congress Government they 
come out with the statement that the policy of 
the Communist Government had raised walls 
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6f hatred which had rent the people of the 
State into two irreconcilable camps and that 
this intervention has thus become inevitable. 
And now the approval of Parliament is 
sought. This artifically created crisis in Kerala 
became the focus of international attention 
also. The issue at stake is not so much the fall 
of the Communist Government in Kerala as 
the fall of parliamentary democracy to which 
India is wedded. And then we have been told 
that there has been a genuine upsurge in 
Kerala. The Prime Minister said so and the 
Home Minister also said so here that there 
was an unprecedented upsurge. I would like 
to know whether the upsurge in Bombay after 
the decision of the States Reorganisation 
Commission was anything less than that. And 
similarly, what has happened in the Punjab to 
the Hindi Samiti people particularly and what 
about the incident in Feroz-pore Jail? My hon. 
friend was speaking about the horrors in 
Kerala. 

DR. W. S. BARLINGAY: I have said 
nothing. 

SHRI JASWANT SINGH: I would like to 
know from my hon. friend whether in any 
country, in even the most dictatorial country, 
sick people, people in the bath-rooms, people 
dining, prisoners in jail could be beaten in 
hundreds and most ruthlessly. And some 
people were even killed. 

SHRI      PERATH NARAYANAN 
NAIR:    In Salem Jail it happened. 

SHRI JASWANT SINGH: And the enquiry 
says that it was a heinous crime that they had 
committed. And what action have they taken 
against the Government of Punjab? Sir, I will 
finish just now. Our Constitution is of the 
federal type with a Centre and federating 
States and it is the duty of the Centre to 
intervene for the protection of a legally 
constituted State Government, whatever party 
might have formed that State Government. 
But what has happened here?   The Centre has 
intervened, not 

for the protection of the State Government but 
to give protection to the law-breakers, to the 
rebels against the legally constituted 
Government there." Sir, I just could not 
understand the thesis that the hon. Home 
Minister was propounding this morning and 
he was speaking so highly of the action that 
his Government  had taken. I want to know 
whether the Centre went to the rescue of the 
legally constituted Government of Kerala or to 
the rescue of the rebels and the lawbreakers? 
What have they done in Kerala? If they argue 
that whatever they alone say is correct, then of 
course, there is no use arguing with them. But 
with regard to this matter, Sir, if public 
opinion can be any guide to the correct 
position, we must admit that never before was 
such feeling roused both in this country and 
outside. Sir, I have not got the time for me to 
elaborate this point and I shall end my speech 
in a minute or two. I will end by saying that 
we may take the opinion of the biggest people. 
No bigger Congressman or no wiser man can 
be found in India than Shri Rajagopalachari. 

AN HON. MEMBER: He is no longer a 
congressman. 

' SHRI JASWANT SINGH: But has all 
wisdom departed from the Congress since 
he* left the Congress? May be, I don't know. 
But the Congress has not produced a bigger 
man than Shri Rajagopalachari, next to 
Gandhiji. What has he said? 

(Interruption) 

I am glad my hon. friend over there 
says that since he left the Congress all 
wisdom has also left. Then what does 
Dr. Subbarayan who is a veteran Cong 
ressman, say about this agitation? And 
then one of the greatest judges—Shri 
Patanjali Sastri—who held the highest 
legal position, what did he say about 
it? Take the consensus of opinion of the 
biggest  papers—I am not talking 
about the Kerala papers—the papers in the 
country, what did they say when this decision 
of the Congress to take 
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[Shri Jaswant Singh.] part in direct action 
was taken? What was the consensus of 
opinion of the press in the country"; They in 
unequivocal terms have condemned the action 
of the Government. 

Sir, in the end I wil I end my speech by 
saying that it was a really tragic event in the 
history of India when the Communist thought 
it best to dislodge the Congress. The country 
would have been saved a great deal of worries 
if they had minded their own business and let 
the Congress run the Government in any 
manner they liked. Having dislodged them, all 
these calamities not on the people of Kerala 
alone but on the whole country has befallen; 
this tragedy has happened. Therefore, at least 
for this reason I do not appreciate the steps 
taken by our Communist 

irienas m dislodging  
 great organi-

sation and thus involving us all in this affair. 

MR. DEPUTY CHAIRMAN: I have to 
make an announcement. 

On the conclusion of the debate on the 
Kerala Proclamation tomorrow, the House 
will take up for consideration and passing the 
International Monetary Fund and Bank 
(Amendment)   Bill,  1959. 

The House now stands adjourned till  11 
A.M. tomorrow. 

The House then adjourned at ten 
minutes past six of the clock till 
eleven of the clock on Tuesday the 
25th August,  1959. 


